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_ GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,
S OFFICE OF THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX,
L-BLOCK, VIKAS BHAWAN, I.P. ESTATE, NEW DELHI-110002

No.F.l/Ex/PQ/QOQLQQ/;,g'q% Dated: 2,12.2021

To,
The Deputy Secretary (Question Branch)
Delhi Vidhan Sabha Secretariat,
Govt. of NCT of Delhi,
Old Secretariat, Delhi-110054.

Sub: Reply with respect to Starred Question No.40 raised by Sh. Anil Kumar
Bajpai.

Sir,

Please refer to your letter No.F1 1(B-1) VI/2020-25/VSS/ PB/280 dated
25.12.2021 on the subject cited above. I am to enclose herewith reply of the above
mentioned question.

This issues with the prior approval of the Competent Authority,

Encl: As above.

ASSISTANT €O
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WARD NO WARD NAME
0675 LADC SARA 28, GROUND AND BASEI\:‘;L’?ESS —2 _ADDRESS LiNe2
067-5 LADO SARAI T Tosc-i13 123 & 126,GROUND FLOOR OO ROLMITY CENTRE, SAKET
122, , ) DLF SOUTH COURT, SAKET
067-5 LADO SARAI DSC-131,132 AND 133, GF, DLF SOUTH COURT,
022-N BHALSWA PLOT NO 656, GROUND FLOOR, CSC MIG HOUSING, POCKET-C, JAHANGIRPUR,
067-5 LADO SARAI SHOP NO - 10 & 11, GROUND FLOOR, SQUARE GNE MALL, DISTRICT CENTRE, SAKET
1035 MADANPUR KHADAR EAST __ [SHOP NO. 16, LSC, POCKET - D & E, SARITA VIHAR
067-5 LADG SARAI SHOP NO. 11, GROUND FLOOR, FIRST FLOOR & SECOND FLOOR, |CSC DDA MARKET,LACC SARAI
080-S PUSHP VIHAR SHOP NO. 12 & 13, SECTOR -V, PUSHP VIHAR, NEW CELH|
040-E MAUIPUR SHOP NO. 150/5, MAIN ROAD, MAUJPUR | .
039-E WELCOME COLONY SHOP NO. 2/724, OLD NO. 9008-E, WEST ROHTASH NAGAR, SHAHDARA
1{zoNE1 080-5 PUSHP VIHAR SHOP NO. 4,5 & 6, GROUND FLOOR, SECTOR-3, PUSHP VIHAR, M.B ROAD
12[7ONE1 052-N LAKSHMI PARK SHOP NO. 60/2/2, VILLAGE NANGLOI JAT, NEW DELHI
13[ZONE-1 067-5 LADO SARAI SHOP NO. 8, GROUND FLOOR, CSC DDA MARKET, LADO SARAI
14|ZONE-1 021N JAHANGIR PURI SHOP NO. C-1903, 1998 & 1999, GROUND FLOOR, JAHANGIRPURI
15[ZONE-1 039-E WELCOME COLONY SHOP NO. G - 39, PLOT NO. 813/1, G.T ROAD SHAHDARA ]
16/Z0ONE-1 039-F WELCOME COLONY SHOP NO. G-7 & G-8, PLOT NO. 813/1, G.T.ROAD, SHAHDARA
17[20NE1 067-5 LADO SARAI SHOP NO. GF-06, MGF METROPOLITAN MALL, SAKET q
18[20NE2 018-E ANAND VIHAR G2,63,GS, NEELKANTH CHAMBER-3 & G2,G3 AINARA COMPLEX |LSC, SAVITA VIHAR ]
19[ZONE2 015-F SHAKARPUR GROUND & 1ST FLOOR OF DA-1 VIKAS MARG, SHAKARPUR
20[ZONE-2 0075 VISHNU GARDEN PLOT NO.'B-1/83/84, KHASRA NO. 23/2 KHYALA VILLAGE, VISHNU GARDEN q
21[20NE-2 015-E SHAKARPUR PROPERTY NO. C 46 A, GROUND FLOOR SOUTH GANESH NAGAR |
22[70NE-2 015-E SHAKARPUR R-19 VIKAS MARG, SHAKARPUR
23]20NE2 018-E ANAND VIHAR SHOP NO. 1,2,3,4,5, PARMESH COMPLEX 1, PLOT NO. 5 KARKARDOOOMA COMMUNITY CENTRE q
24]ZONE-2 101-5 SARITA VIHAR SHOP NO. 31, 32, 41, 42, LSC NEW FRIENDS COLONY |
25]Z0NE2 0745 DAKSHIN PURI SHOP NO. 6, 8, 10, 11, LSC MADANGIR )
26[20NE-2 015-E SHAKARPUR U 60 UPADHAYAY BLOCK SHAKARPUR |
27|20NE-2 015-F SHAKARPUR U-68, UPADHAYAY BLOCK SHAKARPUR |
28]ZONE-2 101-S SARITA VIHAR UNIT NO. 17, 18, GROUND FLOOR, LIVING STYLE MALL POCKET 6, JASOLA VIHAR |
29[ZONE-2 101-S SARITA VIHAR UNITNO. 3,4,5, 6, POCKET 6 JASOLA ]
30[ZONE-2 018-E ANAND VIHAR UNIT NO. G-7, G-8, GROUND FLOOR, SAGAR CHAMBER, PLOT NOJLSC SAINI ENCLAVE, VIKAS MARG I
31[ZONE-3 076-N SANGAM PARK . |D2, GROUND FLOOR, RANA PRATAP BAGH SANGAM PARK 1
32[ZONE-3 076-N SANGAM PARK G-31, 33, 34, 60, VARDHMAN FORTUNE MALL GT KARNAL ROAD
| 33[z0nEz 012-5 KESHOPUR GROUND FLOOR & BASEMENT, G19,20 |COMMUNITY CENTRE, VIKASPURI
i 34[70NE-3 006-5 TAGORE GARDEN PLOT NO. 183, 184 [SHYAMA PRASAD MUKHERIEE PARK ]
[~ 35][z0NE3 020-5 VIKASPURI PROPERTY NO. 43, 44, NEW MUNICIPAL NO. WZ-198-8 [UTTAM NAGAR BLOCK B, MAIN NAJAFGARH ROAT
| 36[zoNE3 020-S VIKASPURI SHOP NO. 1,2,3, PLOT NO. 6, LSC [BODELLA PHASE 2, VIKASPURI ]
37[20NE-3 103-N INDER PURI SHOP NO. 106, 107, GROUND FLOOR [NEW RAJINDER NAGAR B
.38[Z0ONE-3 103-N INDER PURI SHOP NO. 136, SHANKAR ROAD NEW RAIINDER NAGAR ]
35|Z0NE-3 002-E - |TRILOKPURI-EAST SHGP NO. 4/127, 4/163, 4/164, 4/165, 4/166 TRILOKPURI
40[zONE-4 009-S SUBHASH NAGAR 2/347 G/F SHOP SUBHASH NAGAR
41[Z0NE-4 086-S GREATER KAILASH 37, GROUND FLOOR, COMMUNITY CENTER EAST OF KAILASH
42]20NE-4 013-N MALKA GANJ 3972, GROUND FLOOR ROSHANARA ROAD
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GREATER KAILASH
GREATER KAILASH
SABCLI
SABCLI

MALKA GANJ
075-s TIGRI
N
086-S GREATER KAILASH

—

5149/15, HARPHOOL SINGH BUILDING

BASEMENT AND GROUND FLO

OR, PLOT NC. 83-A, KHASRA NO.
BUILBING NO 17, GROUND FLOOR AND BASEMENT

FIRST FLCOR 17, SANT NAGAR
HS-36

KHASRANGC. 11

,10/2, NEw MANDOLI INDU

TRIAL AREA

CLOCK TOWER

A-BLOCK, DEVL]| EXTENSION
PANCHSHEEL SHOPPING CENTRE
NEAR EAST OF KAILASH

KAILASH COLONY MARKET

MANCGL sazoL
KHASRANO. 56172, PLOT NG 3 VILLAGE MANDOLI

) 3 A AN AT ————

solzone 066N RANI BAGH %ROAD NO. 4 PITAM PURA

silzoNE 0755 TIGRI T %TEHSIL MEHRAULI, SANGAM VIEAR

52]z0NEz 0865 GREATER KAILASH PROPERTY NO .46, BASEMENT & GROUND FLOOR, DDA SHOPPIN{ZAMRUDPUR, GREATER KAILASH-1

s3]20NE< 0095 SUBHASH NAGAR W COMMUNITY CENTER, MAYAPUR] PHASE ]

54]ZONE< 0095 SUBHASH NAGAR W MAYAPURI PHASE 1

55[Z0NE2 009-5 SUBHASH NAGAR %6—8 AREA, RAIOUR| GARDEN

56[z0NE4 005-5 SUBHASH NAGAR [SHOP No. 182, NO. Ciog - UATED AT 285] MAYAPURI INDUSTRIAL AREA, PHASE T

57[z0NE4 013-N MALKA GAN] W MALKA GAN)

58[Z0NE4 060-N ROHINI mem,\mmsmwa ROHINI

55[zONES 086-N AIMERI GATE W G.B.ROAD

60[ZONES 091N RAM NAGAR W NABI KARIM, JHANDEWALAN ROAD

61[Z0NE5 016 PANDAV NAGAR W SITUATED AT PANDAV NAGAR

62]Z0NES 050-N PEERA GARH| $-1/1,5-1/2,5-1/3, PVC MARKET IWALAPURI

63]ZONE5 0655 R.K. PURAM SHOP NO 2&3, CSC VASANT PALACE MARKET MALAI MANDIR, RKPURAM, SEC &

64]ZONES 035.£ DILSHAD GARDEN SHOP NO 27,28,29 CSC POCKET F GTB ENCLAVE, NANDNAGRI

65]ZONES 091N RAM NAGAR SHOP NO 35, ARAKASHAN ROAD, PAHARGAN]

66]ZONES 0655 R.K. PURAM SHOP NO 6,7,8,9 GF, SECTOR 12 MARKET RKPURAM

67]ZONE5 050-N PEERA GARHI SHOP NO I-14 GROUND FLOOR DSIDC COMPLER ROHTAK ROAD NEAR UDYOG NAGAR METRO STAT
68|ZONE5 016 PANDAV NAGAR SHOP NO-145/62 KHASRA NO 867/868/863 VILLAGE MANDAWALI FAZILPUR WARD NO 16£

[ e9)z0nes 086N AIMERI GATE SHOP NO-2/2A, GF UNIVERSAL BUILDING ASAF ALl ROAD

70[ZONES 050-N PEERA GARHI SHOP NO-26,27,28,29.32 GF CSC GH 5&7 2N G-17 PASCHIM VIHAR SITE [ WARD Son
71Z0NE-5 066-5 MUNIRKA SHOP NO-FA-L AND 2 PHASE-II LSC DDA MARKET WARD NG 66 S|MUNIRKA NEW DELRI

72|Z0NE-5 035.£ DILSHAD GARDEN SHOP NO1,,2,3,4,5,6 CSC AT CS4 SCHEME NO1011 DILSHAD GARDEN

73]Z0NES 050-N PEERA GARHI SHOP NO15,15A,17,19 DMALL,PLOT r;(E)ND, PASCHIM VIHAR

4 - - DILSHAD GARDEN SHOP NO24,25 GF, FBLOCK, CSC MARKET,GTB ENCLAVE NANDNADILSHAS GAR

Zs igzgi g;if\' RAM NAGAR SHOP.NO 8178, GF,PART PORTION OF THE PROPERTY,, STREET N|ARAKASHA ROAD, QUDAM SHARIF,PAHARGAN] J
7el20NES O PEERA GARHI SHOPS BEARING NO 4370 45 GF ATTA CHAKKI SITLCJ:TED IN CSC AT GH-10/ G-1
77]20NE-5 066-5 MUNIRKA SU9, UGF, DDA BUILDING 2::&: gﬁm iiacs

78|20NE-5 066-5 MUNIRKA UGL8TO20, PLOT NO 5 AKSHARDHAM METRO STATION

75|ZONE-5 C16-E PANDAV NAGAR LRIT 9 LGF, PARSVNATH MALL RG METRO ARCADE SEC 11 ROHINI
80| ZONE -6 0N ROHINI 8 TR SOUND FLOOR ENTRE OPP SEC 11 EXT PSV-IV ROHINI
81[ZONE-6 025N ROHINI-B PLOTNO 5 & 6 G FL SERVICE C B e s

" PORTION OF GROUND FLOOR PLOT NO 10 SERVICE CEN

82|Z20NE-6 025-N ROHINI-B /11/2 MAIN ROAD RAI NAGAR-1, PALAM COLONY
83|ZONE-6 05455 PALAM SO/ KHASRA NS;&sz GROUND FLOOR POCKET 6, SECTOR 6, CSC NASIRPUR DWARKA |
84]20NE-6 6335 MANGLAPURI ::gi :g iﬁi;(lzaour\'o FLOOR, G-38 & G38A, PART OF KHASR|PALAM EXTENSION, SECTOR 7, DWARKA ]
85[20NE-6 £54-5 PALAM




g_/gmo GROUND FLOOR CSCNO 3, KONDU, GHARGLI, SeCTOR 8
T — /NMMW mlmmnh,n_u__m_w mn__ﬂ um w;.mrmxmczo FLOOR, CITY CENTRE 183, TWIN DISTRICT CENTRE, SeC 10, ROHINI
o ARG - _ —- 78,11 & 12, GROUND FLOOR AND UNTT NO F4 FIRST FI/CSC ¢,KGNDLI GHARGL] COMPLEX, SEC -8, DDA M,
[rm_Ncl/”V/ 003s ] F |A-4, GROUNG FLOOR |VISHAL ENCLAVE
[PFFF A-¢, LSC, GROUNE FLOOR , NIMRI COLONY, ASHCK VIRAR - v
[mm_ ONE7 C21E | F BASEMENT & GROUND FLOOR E-4/23, KRISHNA NAGAR VILLAGE GHONDLI, ILLAGA SHAHDARA
[mm_mozwv/ 023-N _ [SAMAYPUR BADL| C-3, £7/10, ROHINI BAWANA ROAD SANJAY GANCHI TRANSPORT NAGAR, SAMAIPUR £
s3|zoNE-7 C21-F [XRISHNA NAGAR £5/10 GROUND FLOOR, KRISHAN NAGAR VILLAGE GHOUNDLI, iLLAGA SHAHDARA
5¢|20NzE-7 0136 [KisHAN KuN] (0-151-A, KHASRA NO. 275/85 ABAD ViKaS MARG LAXMI NAGAR, VILL KHUREI KHAS ILLAGA SHAHD;
55|Z0ONE-7 0035  [RAJAGARDEN F-84 GROUND FLOOR INDUSTRIAL POCKET DISTRICT CENTRE RAJOURI GARDEN
S6|ZONE-7 003-S RAJA GARDEN G-21 & G-22, GROUND FLOOR RATTAN PARK MAIN NAJAFGARH ROAD
57|20NE-7 023-N SAMAYPUR BADL]| G-6,7 & 8 VARDHAMAN PLAZA PLOT NO CIRCULAR BLOCK |GT KARNAL ROAD SANJAY TRANSPORT NAGAR
S8|ZONE-7 023N SAMAYPUR BADL| —|GROUND FLOOR KHASRA NO 573, EXTENDED PART-1 |VILLAGE SIRASPUR NEAR MAHADEV DHARAMKAN
99|ZONE-7 003-S RAJA GARDEN H-12 _ , BALI NAGAR
100{ZONE-7 023N SAMAYPUR BADL| KHASRA NO. 6/18, RAILWAY ROAD _|MAIN GT ROAD, SAMAIPUR
101{zONE7 021 KRISHNA NAGAR PROPERTY NO 18/2 GR FL & FF RADREY PURI EXTENSION JAGATPURI CHOWK
102[Z0ONE-8 0385 DWARKA-B G8, 69, 6-10, G-23, G-24, GROUND FLOOR, VARDHMAN CROW[PLOT NO. 2, SECTOR 13, DWARKA,
103[zONE-8 0385 DWARKA-B G1,G2, F3, F4, FS, F6 & F7 MANISH TWIN PLAZAL] PLOT NO - 2 SECTOR 11 DWARKA
104|Z0NE-8 058N ROHINI-G : GROUND AND BASEMENT OF SHOP 6-02 70 G-05 & G-08, G-03 |PLOT NO -3 LSC D BLOCK MARKET PRASHANT VIR,
105/20NE-g 005-E DALLUPURA GROUND FLOOR AND FIRST FLOGR OF SHOP NG 53 DDA COMPLEX GAZIPUR DAIRY FARM |
106[ZONE-8 008-N JHARODA KH. NO. 136/21/1, 137/24,25, 138/a/1, 51 MAIN ROAD, BURARI ]
107|ZONE-8 008N JHARODA KHARRA NO 32/1/1/1 MAIN ROAD BURAR] OPP TRANSPORT AUTHORITY BURARI ROAD JHARC
108|ZONE-8 005-€ DALLUPURA PLOT NO 11, GF SERVICE CENTRE NO 11, FACILITY CENTRE NO 26|CHILLA DALLUPURA ]
109]ZONE-8 0385 DWARKA-B PLOT NO. 135, GROUND FLOOR, SERVICE CENTRE, SECTOR 20, DWARKA,
110|ZONE-8 0385 DWARKA-B PLOT NO. 15, GROUND FLOOR, SERVICE CENTER, SECTOR 20, DWARKA, m
111]70NE-8 054-N MANGOLPURIA PORTION NOS.1,2 AND 3, PART OF BUILT-UP PROPERTY NO. 24,PIVILLAGE MANGOL PUR KALAN, MAIN KANJHAWAL
112]70NE-8 047 DWARKA-C PROPERTY BEARING NO. 230 LOWER GROUND/BASEMENT _|SERVICE LANE SECTOR - 09 DWARKA
113[70NE-8 0215 HASTSAL =HOP NO 06 AND APPROX HALF PORTION OF SHOP NG 5 GROUND FLOOR BLOCK C HASTSAL
| 114]70NEg 0215 HASTSAL SHOP NO 101 FIRST FLOOR CSC MARKET B BLOCK HASTAL ]
| 115[70NEs 005-E DALLUPURA SHOP NO 127-128-129, LSC NO. 02, CHILLA / DALLUPURA
116]Z0NE-8 0385 DWARKA-B SHOPNO G-5& G-7,F-2F-3,F-4, F 5 & F g WADHWA PLAZA PLOT NO 11 DWARKA SEC -6
117|Z0NE-8 0215 HASTSAL ‘ >HOP NO. 01,03 & 04 ON GROUND FLOOR AND FIRST FLOOR _ |PREM NAGAR PLOT NO A-11 BLOCK R UTTAM NAG
118|70NE-8 054-N MANGOLPURIA SHOP NO. 14 70 25 DDA MINI MARKET MANGOL PURI NEW omﬂ
| 119]70NE8 058N ROHINI-G SHOP NO. 16, 17 & HALF BACK SIDE PORTION OF SHOP NG 18, GDDA MARKET, CSC- 03, SEC-13, ROHINI, DELHI |
120|Z0NE-8 0385 DWARKA-B SHOP NO. G-1,2,3,9,10 & 11, GROUND FLOOR ADITYA COMPLEX, PLOT NO. 4, SECTOR-10, DWAR
121]20NE-S 0345 NANGLI SAKRAWAT] 114/28, KHASRA NO 20, VILLAGE NANGLI SAKRAWAT], RANAJT EX MAIN NAIAFGARH ROAD, NAJAFGARH, NEW DELH
| 122[20NEs o1z TIMARPUR 21/31-M, GROUND FLOOR MALL ROAD NEAR TIMARPUR
123[20NE-9 027 | RAGHUBARPURA 233-A AND 11/233, BEARING PLOT NO 41 AND 47, WEST AZAD N RAGHUBARPURA, SHAHDARA
‘ 124]Z0NE-S 055-N MANGOLPURI-B A-27, COMMERCIAL PLOT MANGOLPURI INDUSTRIAL AREA, PHASE |
- /45| ZONE-S 027-E RAGHUBARPURA A-96, GROUND FLOOR, A BLOCK NEW SEELAMPUR, DELHI
. . @K &P6[z0nE9 027-E RAGHUBARPURA G-141 NEW SEELAMPUR, mI>Io>_x>
2 Qo q\HNw Z0NE-9 035-S KAKRAULA CAHLAN PLAZA, PLOT NO 615, GROUND AND FIRST FLOOR, KAKR MAIN NAJAFGARH ROAD, NEW DELH|
. MrO/mX ot 128[20NE-S 020-N SWAMI SHARDA NAND COLONYKHASRA NO 1/17, VILLAGE SAMEYPUR [BURARI ROAD, SWAROOP NAGAR EXTENSION |
¥




25[ZONE-S [c20-N [SWAMI SHARDA NAND COLONTKHASRA NO 1/21, GALINO 5, SITUATED IN THE AREA SWAROO? MAIN BURARI RCAC
30|ZONE-S |555-5 |BACARPUR M.C.C NO 67-V, FIRST FLOOR, KHASRA NO 36/3 AN BAZAR, BADARPUR
31|Z0NE-5 027-€ RAGHUBARPURA PD-12R AT SEELAMPUR METRO STATICN, PACKAGE 2 ]
132{ZCNE-S 034-5 NANGLI SAKRAWAT] PLOT NO 22 AND 23, KEASRA NO. 38/, VILLAGE NANGLI SAXRAVRANAI ENCLAVE, NAIAFCARK, NEWDELH! ]
133|ZONE-S 053-N MANGOLPURI-B PLOT NO 3, BLOCK NO T-¢, : |MANGOLPURI INDUSTRAIL ARZA PHASE -I, NEW O
3£120Ne-8 o1 TIMARPUR PLCT NO A-3 ANC A-£ [DLE TRUCK PARKING, MAING KATILLA _[NEAR TIMARPUR P0LICE STATICN, TIMAR®UR
135|20NE-S 012-N TIMARPUR PLOT NC A-7, IDLE TRUCK PARKING, [BEHIND PGLICE STATION TIVARPUR
| 135|20NE-S 055-N MANGCLPURI-B __|PVT SHCP NG 2 AND PVT SHC? NO 3, GROUND FLOOR AT PROPEGROUND FLCOR 1. CCLONY, MANGOLPURI, NEW
137|ZONE-S 035-5 BADARPUR _|SEBLE CINEMA, LOWER GRCUNB FLCOR, KHASRA NG 111/1,112|VILLAGE TAIPUR, BADARPUR, VIATHURA RCAD, NE
138|ZONE-9 012-N TIMARPUR SHOP NO 1 GROUND FLOOR [PLOT NO 165, BANARS! DASS ESATE TIMAR PUR |
135|20NE-S 095-S BADARPUR SHCP NO 67/P, BANKEY LAL MARKET [MATHURA ROAD, BADARPUR, NEW DELHI |
140|ZONE-9 035-5 KAKRAULA UNITNO. 4,5,6,7,8,35 & 36 GROUND FLOOR EROS METRO MALL |PLOT NO.C8, SECTOR-14, DWARKA ]
141|ZONE-10 027-5 NAWADA A 1/51 AND A 1/50 SEWAK PARK UTTAM NAGAR, MAIN CWARKA ROAD ]
142|ZONE-10 057-S LAJPAT NAGAR A-14, MEZZANINE FLOOR LAIPAT NAGAR || ]
143|Z0NE-10 027-5 NAWADA A-4 MOHAN GARDEN _|MAIN NAJAFGARH ROAD, UTTAM NAGAR ]
144|ZONE-10 067-N PASCHIM VIHAR A-6 GROUND FLOOR, SHUBHAM ENCLAVE PASCHIM VIHAR ]
145|Z0NE-10 018-S MILAP NAGAR A-8 MILAP NAGAR UTTAM NAGAR ]
146|ZONE-10 057-S LAIPAT NAGAR B-23, GROUND FLOOR LAIPAT NAGAR || ]
147|Z0NE-10 034-E NEW SEEMAPURI B-51 SHOP NO. 2 AND MEZZANINE FLOOR DILSHAD COLONY ]
148|ZONE-10 057-5 LAIPAT NAGAR K-96A GROUND FLOOR AND FIRST FLOOR LAIPAT NAGAR | ]
149(ZONE-10 037-S MATIALA PLOT NO. 1, KH-17/S, MAIN MATIALA ROAD MATIALA EXTN. MATIALA ]
150|ZONE-10 027-s NAWADA PLOT NO. 123 AND 124 SEWAK PARK, NAWADA ]
151|ZONE-10 027-S NAWADA PLOT NO. 274A, VILLAGE NAWADA UTTAM NAGAR ]
152|ZONE-10 037-5 MATIALA PLOT NO. 30, KH 18/15 NEW T BLOCK MATIALA ]
153|ZONE-10 064-N PITAMPURA PLOT NO. 5 DP BLOCK LOCAL SHOPPING CENTRE
154|20NE-10 027-5 NAWADA PLOT NO. 5-A SHAM PARK BLOCK M UTTAM NAGAR
155|ZONE-10 028-N RITHALA PLOT NO. 6, SERVICE CENTER SECTOR 5, ROHINI
156|ZONE-10 018-5 MILAP NAGAR PLOT NO. C-17-18 GROUND FLOOR JEEVAN PARK PANKHA ROAD UTTAM NAGAR
157|ZONE-10 064-N PITAMPURA PLOT. NO. 21, BLOCK GD PITAMPURA
158|ZONE-10 067-N PASCHIM VIHAR PRIVATE SHOP NO. 4, 84 , AVTAR ENCLAVE PASCHIM VIHAR
159[ZONE-10 034-E NEW SEEMAPURI PROPERTY NO. A-51 GROUND AND FIRST FLOOR A BLOCK PRIYADARSHNI VIHAR TAHIRPUR ILAQA, SHAHDAR
160|20NE-10 067-N PASCHIM VIHAR SHOP NO. 1 AND 101 CSC, A-6, PASCHIM VIHAR
161|ZONE-10 018-5 MILAP NAGAR SHOP NO. 1, 2,3 GROUND FLOOR PD AREA UTTAM NAGAR EAST METRO STATION
162|Z0NE-10 067-N PASCHIM VIHAR SHOP NO. 16,17,18,19, 22, 25 POCKET BG-8, LSC PASCHIM VIHAR
163|ZONE-10 064-N PITAMIPURA SHOP NO. 23, 30 AND 31 PACIFIC NORTH, BLOCK KP, PITAMPURA
| 164]70NE-10 018-S MILAP NAGAR W2-7B AND B-3 Z BLOCK UTTAM NAGAR
165|20NE-11 006-N KADIPUR K NO. 22 MIN, PHOOL BAGH, VILLAGE (BRAHIMPUR
166|ZONE-11 006-N KADIPUR KHASRA NO. 5/22, MAIN 100 F.T. ROAD, NATHUPURA ROAD, KADIPUR
[ Ze7zonens 093-N PAHAR GANJ PLOT NO. 2290-2291, KHASRA NO. 1416/615 & 616, GROUND FL NAIWALA, KAROL BAGH
168|2CNE-11 0S3-N PAHAR GAN| PLCT NO. 3, BLOCK NO.. 7 D.B. GUPTA ROAD, PAHAR GAN]
169]20NE-11 002-5 PUNJABI BAGH PLOT NO. 4 VARDHMAN C.H.B.S LTD ARIHANT NAGAR
170|Z0ONE-11 043-5 NAJAFGARH PLOT NO. 725C & 725D, KHASRA NO. 53, GROUND FLOOR, OLD L|VILLAGE NAJAFGARF
171[20NE-11 043-S NAJAFGARH R2-17, NEW ROSHANPURA, -[NAJAFGARH ]
7

AN
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272|2CNE-11 043-S
173[Z0NE-11  |o85.N
27¢Jz0NE-31 o

1751z0Ng-7 1 C85-N
17€[z0NE2T [oesiN

Z8C|ZCONE-"2

_[JAMA MASID

NAIAFGARK
SARASWATI VIHAR
PUNJABY BAGH

SARASWAT! VIKAR

178|z0NzE-

SARASWAT| VIHAR
PUNJAB| BAGK
PAHAR GAN]

5-76/2, NE

TAJI SUBKASK MARG
2204 WETAJSU
|SHOP NC. G--

SHCP NO.25

SHOP NG. 1,2,3,4, K
SHCP NO. 20,

SHCP NO. 35, BASEM
SHOP NG, 357

HNO. 1625-g/1 SHANSA BUS STAND
21 UPPER GROUND FLOCR, WEDDING MALL

ENT & GROUND FLOOR

— VY VIVU

26, GROUND FLOOR, ARSS
SHOP NC. mhmhhm\mmo.mmﬁmww. VARDHMAN FASHIGN MALL
SHCP NC.12,3 14,15,18,19,20,21 CSC MARKET

=2,L

FELIX MALL, PLCT NGC. 20

BRI \ SRR D\ P ¢
SRR\ gt n./@? .‘OA/)O

PLCTNC. 1 LSC, SHARDA NIKETAN, |

CENTRAL MARKET, SECTOR 1| JWEST
SARVA GAN/

TAMPURA
PUNIAZ| RAG!

CCV MV UNITY CENTRE, 3LOCK -A, PASCHINV. PU
C, RCAD NO. £3, PITAMPURA
PUNIAB| BAGH ENCLAVE

= PAHCHKUIAN ROAD |
TR AT .\.,o LCF PASCHIM VIHAR EXTENSIGN VAIN ROFTAX ROAD
NS hqw\w-\y r><<mm2ﬁm WO>U _<_>_Z x>_<_vcm>
Eﬁomma KASTURBA NAGAR B 42 GROUND FLOOR DEFENCE COLONY
183 No_/_m-.% 096-N RANJIT NAGAR |FLAT NO 5 NEW MARKET GROUND FLOGR AND FIRST FLOOR __|WEST PATEL NAGAR
wwwfwmﬂmmkw _www.m ﬁm_\wwa PARK | PROPERTY NO 5/1579 PART A AND B MAIN ROAD GANDHI NAGAR
185 1 - LML |PROPERTY NO. 28/21/1 PART, GROUND FLOOR VILLAGE CHANRAWALI JWALA NAGAR
| 186lzonE12 l071-n |TRINAGAR |PROPERTY NO. 3906/15 BASEMENT AND GROUND FLOOR KANHIYA NAGAR TRI NAGAR
| 187]zoNE12 [079-5 |MADANGIR |SHOP NO 15/553 GROUND FLOOR & FIRST FLCOR DDA FLATS MADANGIR
,ﬂwmmﬁozmb {004-N |HOLAMBI KHURD |SHOP NO 23,24,25,28.29 & 30 BD MALL SEC-05 BAWANA
183[20NE-22 |oseN |RANJIT NAGAR |SHOP NG 66 & 67 GROUND FLOOR SOUTH PATEL NAGAR
|__zsclzone2 Josen |RANJIT NAGAR |SHOP NG G-3, G4, G-5A, G-58 SAMRAT BRAWAN RANJIT NAGAR
|__isilzoNE2  o7es |MADANGIR |SHOP NO. 13,14 & 13 GROUND FLOGR SEC-2 MARKET PUSH VIHAR SAKET M8 ROAD
|__152[20NEiz osss |KASTURBA NAGAR |SHOP NO. 17 & 18 GROUND FLOOR MEHAR CHAND MARKET LODHI ROAD
|__153[zONEz 079 |MADANGIR SHOP NO. 4, 5 & 6 CIRAT CINEMA COMMERCIAL COMPLEX DAKSHINPURI MADANGIR
|__15¢[ONE-12 |osss |KASTURBA NAGAR SHOP NO.5 &6 JANGPURA EXTENSION MARKET
|__155[zONE-iz Josss |[KASTURBA NAGAR SHOP NO. C-107 GF & MF LAIPAT NAGAR PART-1
| 156[z0NE-12 |058-5 |KASTURBA NAGAR |SHOP NO. 0-8 GROUND FLOOR LAIPAT NAGAR-II
| 197|20NE12 025 |SHASTRI PARK |UNIT NO 8 UPPER GROUND FLOOR CSC SHASTRI PARK TY-A DDA MARKET
1S8(ZONE-13 [101-N RAMESH NAGAR [2/69/1, WHS. KIRTI NAGAR, NEW DELHI
155|20NE-13 052-N KAROL BAGH |5780-81-82-83, GALINO 7, MULTANI DHANDA, PAHARGANJ, NEW DELHI |
200|ZONE-13 104-N NARAINA A-11 GROUND FLOOR, COMMUNITY CENTRE BLOCK - C, NARAINA B
201|ZONE-13 104-N NARAINA A-23, GROUND FLOOR, NARAINA INDUSTRIAL AREA, PHASE-II, NEW DELHI
202|ZONE-13 088-N DELHI GATE A-3/15, ASAF ALI ROAD GROUND FLOOR SHOWROOM PREMISES|NEW DELH! ]
203[ZONE-13 101-N RAMESH NAGAR BLOCK NO B-10, PLOT NO 15, [BASEMENT AND GROUND FLOOR, RAJOURI GARDE
204|ZONE-13 045-E YAMUNA VIHAR' C 670 PUT OF KHASRA NO 392 VILLAGE GHONDA |GURIAR KHADAR MAIN WAZIRABAD ROAD BHAJAI
m;n. ZONE-13 045-E YAMUNA VIHAR |C-670 OUT OF KHASRA NO 352, VILLAGE GHONDA GUIRAN KHAGMAIN WAZIRABAD ROAD BHAJANPURA, SHAHDAR
mmm ZONE-13 101-N RAMESH NAGAR |C-S GROUND AND FIRST FLOOR |MANSAROVER GARDEN JJ
> e - IYA NAGAR |D-73 GF MALVIYA NAGAR INEW DELHI
£0/1ZONEL3 0635 AL RIGHT|OPP. AIMERI GATE RAILWAY SIDE, NEAR MINTO Bl
20 -13 3 GATE GROUND FLOOR PREMISES REAR PORTION OF THE FRONT 3 NT
T o e . D FLOOR, BLOCK 21-B |NEW ROHTAK ROAD, KAROL BAGH, NEW DELRI |
Z05,ZONE13 092N RAROL BAGH [porno Do e T OF PROPERTY BEARING MUNCIP|PLOT NG 12, BLOCK NO. 56, 0 8 GUPTAROAD |
22C[20NE-13 052-N KARCL BAGH |sHOP NO 02 AND 07, a_m PAR e TFACING ASA ALl ROAD. NET] DB H 5
213|20NE-13 088-N DELHI GATE |SHOP NG 1/5-8, GROUND FLOOR, TKARAGA MERKET, AEW BN |
212|ZONE-13 088-N [DELHI GATE |SHOP NO 187 AND 168 |NARAINA INDUSTRIAL AREA PHASE 1
Py BT [z0eN [NARAINA [SHOP NO 30 COMMERCIAL CCMPLEX __  CNARANE NEW e
2:3|70NE13 104 _ [SHOP NG 4Z-A, B-45, GROUND FLOOR, BLOCK-A, SHOP NO 25, GLS.C. 1 \
21£]ZONE-13 [1C4N INARAINA




Tvi.C. VARG, SHEIKH SARAI VILLAGE, CORNER MAF

215[2CNE-13 [ce3-s [VIALVIYA NAGAR SHOP NC £85/55/2 , GROUND FLCOR
216]ZONE-13 J[os2-N [KARCL BAGH SHOP NG A-85, S.P. MUKHERJEE MARKET CLD JUNK MARKET  |JRANDEWALAN, NEW DELH| ]
217|2CNE-13 Jcs3-s [MALVIYA NAGAR SHOP NGC. 485/55/1, BASEMENT ANC CROUND FLCOR, CCRNOR|MALVIYA NAGAR |
218/20NE-13 |csz-N |XARCL BAGH SHOP NC. B-2 PREKLAD MARKE™ KARCOL BAGH,NZW DEILH| \
| 215[z0NE-1¢ |oss-s [VASANT KUNJ PLOT NO. 2/1, KH NC. £78/356/87/1, GF,0PPCSITE CCMMUNITYMAIN ROAC MASCCDPUR VILLAGE
| 220[zCoNE-14 C54-N |DEV NAGAR PLOT NO. 541C/78, LOWER & UPPER CROUND FLOCR, REGARPLU|ARYA SAMA! ROAD, KARCL BAGH
221|20NE-12 CE3-S VASANT KUNJ PLOT NOC.1, B-38LOCK, GF, LOCAL SHOPPING CENTRE, VASANT KUN!
222|20NE-1£ Ci8-N DHIRPUR PLOT NO.64. KHASRA NC.63, GF, 3LCCK-A,KEWAL PARK EXTN., AZADPUR,
i 223[|Z0ONE-1¢ £56-S SIDEARTH NAGAR PROPERTY NC. 101 & 101 C, KH. NC.23C, GF, HARI NAGAR, ASHRAM,
X 224|Z70NE-14 Ci8-N CHIRPUR 1 _|PROPERTY NO. 454/2, GF, NANIWALA BAGH COMMERCIAL COMPLEX, AZADPUR |
5! 225|20NE-14 0S4-N DEV NAGAR PRCPERTY NO. 5727/81, GROUND FLOOR & BASEMENT, GALI NJREGAR PURA,KAROL BAGH ]
u 226|ZONE-14  |048-E SUBHASH MOHALLA PROPERTY NO. A-189, GF, KH.NO.166/3, MAIN YAMUNA VIHAR ROAD,NEAR GHOND CHOW
0 227|Z0NE-14 054-N DEV NAGAR PROPERTY NO.5419 & 5421, GF & BASEMENT ,GALI NO. 70 ARYA SAMAJ ROAD, REHGARPURA,KAROL BAGH |
< 228|ZONE-14 065-S VASANT KUNJ SHOP NO 17, 1ST FLOOR, SECTOR-B,, POCKET NO-3, LSC, VASANT KUNJ ]
< 225|ZONE-14 C15-N MUKHERJEE NAGAR SHOP NO 4,5; & 6, GROUND FLOOR, PLCT NO A-37,A-38 & A-39 |DR. MUKHERIEE NAGAR COMMERCIAL COMPLEX |
c 230|ZONE-14 056-S SIDHARTH NAGAR SHOP NO G-1, G-2 & G-3 BUILDING NC-1 MALHAN ONE " |[SUNLIGHT COLONY ASHARANM NEW DELH!
231|ZONE-14 024-N ROHINI-A SHOP NO. 6 & 7, GF, LSC NO-10 SECTOR-16, ROHINI
232|ZONE-14 024-N ROHINI-A SHOP NO. 6 & 7, KH NO-33/24, 33/23, 33/26, & 55/2, GF SAMAYPUR SEC-17, ROHINI,
¢ 233|ZONE-14 Ci5-N MUKHERJEE NAGAR SHOP NO. GF-2,GF-3,GF-4 & MEZZ. PART OF GF-4, GROUND & M|COMM. CENTRE. DR. MUKHARIEE NAGAR, CCMM
a 23£|ZONE-14 048-E SUBHASH MCHALLA V-435/1 MAIN JAFARABAD ROAD MAUJPUR VIJAY PARK
A 235|ZONE-15 082-N ANAND PARBAT PLOT NO.2, BASEMENT & GROUND FLOOR SHAHZADA BAGH , |INDUSTRIAL AREA
=1 236|ZCNE-15 053-N ROHINI-E S-2/26,28,2S 30, GROUNF FLOOR, & F. FLOOR, CSC-3, POCKET-5, SECTOR-2, ROHINI
> 237|ZONE-15 053-N ROHINI-E SHOP NO. 1 & 2 GROUND FLOOR W MALL MANGALAM PLACE, SECTOR-3, ROHINI
5 238|ZONE-15 082-N ANAND PARBAT SHOP NO. 2/121, NEW ROHTAK ROAD ANAND PARBAT
3 239|ZONE-15 088-5 CHIRAG DELHI SHOP NO. 3, 4, 5, CSC MARKET, SHEIKH SARAI, PHASE-1
, 240|ZONE-15 088-S CHIRAG DELHI SHOP NO. 33, 34, 35, LSC SHEIKH SARAI PHASE -lI
; 241|ZONE-15 025-S MOHAN GARDEN-SCUTH SHOP NO. 4, KHASRA NO. 189, AMAR SHOPPING COMPLEX, BHA{DWARKA MOR, MAIN NAJAFGARH ROAD, UTTAM
' | 242[zONE-15 026-E KANTI NAGAR SHOP NO. 6, BLOCK 4 KANTI NAGAR
W [ 243[70ONE-15 062-N SHALIMAR BAGH -NORTH SHOP NO. 6, CSC MARKET, BLOCK U AND V SHALIMAR BAGH
| [ 244]70NE-15 063-N SHALIMAR BAGH -SOUTH SHOP NO. 7 BLOCK -BC,GROUND FLOOR CSC SCHEME, EAST SHALIMAR BAGH
[ 245[20NE-15 026-E KANTI NAGAR SHOP NO. A-2 AND C-2 GROUND FLOOR MAIN ROAD KANTI NAGAR
[ 246]20NE-15 Jo2s-s MOHAN GARDEN-SOUTH SHOP NO. B-8, RAMA PARK, NAJAFGARH ROAD,
[ 247|20NE-15 063-N SHALIMAR BAGH -SOUTH SHOP NO. G-16, G16A, GROUND FLOOR, SHOP IN PARK MALL-2 |COMMUNITY CENTRE, BLOCK-B, SHALIMAR BAGH,
[ 248]z0NE-15 [C63-N SHALIMAR BAGH -SOUTH SHOP NO. G-27, SHCP IN PARK, COMMUNITY CENTRE, SHALIMAR BAGH |
[ 245]z0NE-15 [c53-N ROKINI-E SHOP NO. G27, G28,G25,G30 PEARLS W MALL,MANGALAM PLACSECTOR-3, ROHINI ]
([ 2s0[zonE-15 |ceg-s CHIRAG DELHI SHOP NO. G6S, €70, G71, SHOPPING CUM OFFICE COMPLEX, CO[TRIVENI SEIKH SARAI |
Q& | Nm:NOZm-G [062-N SHALIMAR BAGH -NORTH SHOP NO.1, KH NO. 902/250, CLD NO.282 FRONT RIGHT PORTION MAIN RCAD, VILLLAGE SH,
OGO [ 252[zONE-15 [cs3-N ROHINI-E SHOP NO.B-7/231, SECTOR-4 ROHINI |
' .e W | 253]zONE-16 Jooz-n NARELA KHASRA N0.37/15, GF, SANJAY COLONY ARYA SAMAJ ROAD,SAFIABAD MORE, NARELA |
SN * NmLNQZm-Mm BINDAPUR PLOT NO 8 BLOCK NO DP POCKET -3 BINCAPUR BELHI
.umw & [ 255[zONE-16 KOHAT ENCLAVE PLOT NO. B-4, GF,POCKET-E LSC,SAMRAT ENCLAVE,PITAMPURA
b.\n% [ 256[zONE-16 NARELA PLOT NO.3, GF, LSC, POCKET-S, SECTOR A-1C, NARELA
[ 257[z0NE-16 BABARPUR PROPERTY NC 21/3 A KHASRA NC £11 MAIN BABARPUR ROAD




[cso-€

|

[BABARPUR [PROPERTY NC. 1/5003, GF, LON! RCAD, BALSIR NAGAR EXTN., S-A-DARA
[c50-E |3ABARPUR i __._|PROPERTY NO. 18/97, GF, KH NC. 95, 200 FOOTA A0AD MUNSH| MARKE-,CHALIGPUR, BASARPOR < >L
-N INARELA PRCPERTY NC. 2005/2, GF, i RAILWAY RCAD, NARELA | == (_
2567]z0 [075-N IASHOK VIEAR "ROPERTY NO. C-1, GROUND FLOGR & LOWER GROUND F.OGR|LSC, 1-3.00K WAZIRPUR AS=CX V 5AR |
| 2s2]zonEs C50-E BABARPUR PROPERTY NC. C-424, GF, 100 FOO™A 3CAD, TVAN comAL 3, R, BABARPURS, ARDARA |
263|70NE-18 068N KCRAT ENCLAVE PROPERTY NC.358,GF, KOHAT n,,_/‘,QM,UuMmMEu%M e |
26¢|20NE 16 025-5 BINDAPUR SHOP NC 2,3, GRCUND FLOOR, CSC NO 2 _m_zm%,.gw RGN |
263|20NE 26 003-N ALIPUR SHOP NG 36,37,38 83,84, G F, NS VIALL, FC-2, 05 0C [INDUSTRIS. ARZA,NAREL ]
266|20\E-16 CO3-N ALIPU SHOP NO 42,43,44 & 49, F.C-IV, DSIDC INDUSTRIAL COV/PLEX, NARELA |
267[20Nz-16 071-S SAIC-UL-AJAIB SHOP NC 7 GROUND FLOOR CSC SAIDULAAIS CPP SAKET . ]
268|20NE-16 003-N ALIPUR SHOP NO G-10,G-11,6-12,G-29,G-30 & G-31 GROUND FLOGR VA|F.C.V, SECTOR -1 INDUSTRIAL AREA NARELA |
265|Z0ONE-16 003-N ALIPUR SHOP NO G-59, G-60, G-61, G -72, & G-73 VARDHMAN MALL,LSC|SECTOR -A-6, NARELA ]
270|Z0NE-16 001-N NARELA SHOP NO-1,2,5 & 6, GF, PLOT NO.5, LSC POCKET-2, SECTOR A-9, NARELA ]
271[20NE-16 075-N ASHCK VIHAR [SHOP NO. 6-11, G-17,G-18,G-15,G-20A & G-208, GF,RG CITY CENIPLOT NO. SU, LSC,BLOCK-B, LAWRENCE RCAD, |
272|zCNE-16 068-N KCHAT ENCLAVE WZ-3426-A,GROUND FLOOR, MAHINDERA PARK,RANI BAGH ]
273[20NE-17 057-N RCHINI-F 25, BLOCK M, BASEMENT AND GROUND FLOOR BADLI INDUSTRIAL ESTATE, BADLI ]
| 27¢]zcne17 081-N KISHAN GANJ 59, GULABI BAGH DELHI ]
[ 27s5lz0NE-17 017-N ADARSH NAGAR A-19, SARAI PIPAL THALA EXTN. NEAR ADARSH NAGAR ]
275]Z0NE-17 017-N ADARSH NAGAR A-5, GROUND FLOOR SARAI PIPAL THALA, G.T. KARNAL ROAD
277]ZCNE-17 081-N KISHAN GANJ A8, GROUND AND FIRST FLOCR, BLOCK-A, PLOT NO 8 LSC, PADAM NAGAR, SARAI RCHILLA
278]ZONE-17 007-E KCNDLI B-1/155 AND B-1/154, GROUNE FLOOR, NEW KONDLI MAYUR VIHAR, PHASE-II
275[Z0NE-17 057-N CHINI-F C-7, GROUND FLOOR. SURAJ PARK SAMAYPUR BADL
280[ZCNE-17 017-N ADARSH NAGAR G BLOCK - 1500 SQ FT JAHANGIR PURI
281[ZCONE-17 007-E KONGLI G-10, G-11, G-12 AND G-26 GROUND FLOOR, VARDHMAN MAYU|KONDLI, GHAROLI
282|ZONE-17 017-N ADARSH NAGAR KHASRA NO 429/135, GROUND FLCOR, SARAI PIPAL THALA EXTN., G T KARNAL ROAD ADA
283[ZONE-17 017-N ADARSH NAGAR PLOT NO 61, BASEMENT AND GROUND FLOOR, TRANSPORT CENJAZADPUR
284|Z0NE-17 051-5 MADHU VIHAR PLOT NO 8, BLOCK K-1, UPPER GROUND FLOOR RAJA PURI, UTTAM NAGAR
285[Z0NE-17 017-N ADARSH NAGAR RAJENDER JAINA TOWER - Ill, GROUND FLOOR, PLOT NO. 10, _|NEW SABJI MANDI, AZADPUR
286]ZCONE-17 081-N KISHAN GANJ SHOP NO 41,42,43 AND 44 KISHAN GANJ MARKET OLD ROHTAK ROAD
[ 287]z0NE-17 016-N SARAI PIPAL THALA ° SHOP NO A1/1 AND A1/2 GROUND AND FIRST FLOGR LSC MARKET MAIN ROAD JAHANGIR PURI
288[ZONE-17 007-E KONDLI SHOP NO G-1,G-2,G-3,G-4,G-5,G-6,AND G-8 GROUND FLOOR PLALSC, BLOCK G KONLI GHAROLI MAYUR VIHAR PHAC
285[20NE-17 016-N SARAI PIPAL THALA SHOP NO. 1 & 2 GROUND FLOOR, 656, C.5.C., NEAR SHOPPING CQLIG HOUSES JAHANGIRPURI ]
290|ZONE-17 057-N RCHINI-F . _|UNIT NO G-2,G-4,G-5,G-6-G-7 AND G-21, GROUND FLOOR PLOT NAGGARWAL SHOPPING SQUARE, SECTOR-1S ROHI!
251|2CNE-18 030-N BAWANA G-16,17,18,19,20,21A,21B Krishna Complex ]
292[2CNE-18 030-N BAWANA G-15,G-20,G-27,G-28, VARDHMAN MALL CLUSTER J SECTOR-5,BAWANA INDUSTRIAL AREA, BAWANA
293[2CNE-18 055-N ROHINI-H G-&, GROUND FLOOR,ADITYA CCMPLEX, PLOT NO-4, COMMUNITY CENTRE, SECTOR-8 ROHIN
254]2CNE-1 064-S VASANT VIHAR H.NO-S, SATYA NIKETAN MCTI BAGF-Z, mq%ﬂw&»xv%u__zwo% WEST,NEW DELHI
255|ZONE-1 S-N RCHINI-H NO-11, BLOCK-C, POCKET NO-S SECTOR-7,
M@_Mm_ﬁmwm gmwo-z BAWANA SHOP NC GF-23,24,28,29,30,31,SHREE CM PLAZA, COMMERCIAL COMPLEX CLUSTER PKT- E SEC-L 8
- 5 | iR BASANT LOK, VASANT VIHAR ,MUNIRAKA MARG
257|2cNE-18 [064-S VASANT VIHAR SHCP NO. 16A, COMMUNITY CENTER ANTLOK, w
298[ZONE-18  |C30-N BAWANA SHOP NO.-10 & 11,19,20,21,22,23 BLOCK NO 8, SECTOR
255]2CNE-15 084-N CHANDNI CHOWK 1418-21/1424-27, _Awwuux_.m?mﬁm
30C]ZCNE-18 055-S DARVAGAN! 26 NETAJI SUBHASH MARG DARYAGAN!




302 [ZONE-Z8 C84-N CHANDNI CHCW 3 - —ON
/ moJ\NOZm.w loceen _m.ﬂm. NAGAR S ] wwo%mﬁ%%ﬂﬂﬁ@@/: __IMericaTE
3C3[ZCONE-Z CI5-N AR s ————I.- ING D
,Pr mon_wozm.-w meww w\wﬂm%?__./mmnbm Eﬁo.%\ﬁ_gmm :m&ucm\/lww»/l%k.mk_ﬂnwﬂg, -
305[20NE-5 Jozoa SARUP NAGAR o e CSATRE COMMUNITY CaNTRE, VAN NAGR,
SC6|ZONE-15  [ess o>_m<>m>_@ - %Ww xm»mm» zo..mg |AV 32 GARDEN EXTN. LISAS PUR
307|20NE—5 75%#!31 WIOM _zo;>N __m\wc_mmxo_w_é,u.oow MILAP NIKETAN BARACUR SHAH ZA7AR MARG —
3C8|20NE-15 84-N CHANDNI CHOWK SHOP NO. 2255 - SIPOOR MALL, CREATER KAILASH PART-2 ]
305|20NE 5 R CHITARANIAN SAR WI_on 7_). mm_.\u \.nmn,.\mkmmwknmmkb,cx; PUL SR.K.C. SEN RCAD, CHANDN! CHOWK
310/20NE-2¢ C8ZN CHANDN » , P SAVITRI CINEMA CCMPLEX
si1l2one s o m.ﬂm.o_/ﬂmnn%Ex _ Mmmm Uc.“.uum.» AND 1539-3 GROUND FLOGR AND BASEMENT,3HAGIRATH PLACE
312/20NE=3 YTy CHANDN! Showox i zm“mm\ww‘mcé FLOCR AND BASEMENT, MALLROAD, _|KINGSWAY CAMP, C.T.8 NAGAR
313|ZONE-15 055-S DARYAGAN] SHOP NO.25 GROUND FLOOR TAnCoANON] CHOWK
314|Z0NEZS  |os5s DARYAGAN SHOP NG 28 - ANGPURA-A
315170NE-25 0875 CHITARANJAN PARK SHOP NO.3,4,6,7- GROUND FLOCRAND S o A AR MARKET
316/ZONE1S oE NANGINACE SOP NG SROUND. HOP NO-4 IN BASMENT|D-2, ABHISHEK TOWER , ALAKNANDA SHOPPING C
317120NE20 P SAWAN ALK SHOP 0567, PING COMPLEX,PUNIWAS BAZAR, NEAR GNAND NAGRI B
318|ZONE-20 078-N KAMLA NAGAR | 765657, BIRALINGS KAMILA NAG ] —
315|ZONE-20 077-N MODEL TOWN A-82 mo_x>z<<>rnu0<<_,“ = sy —
32C|2ONE-20 005-S RAJOURI GARDEN D-10, RING ROA _ G N EW DELTEHALKPUR DELH .
) D, RAJOURI GARDEN NEW DELHI
321[ZONE-20 005-S RAIGURI GARDEN E-83 D BLOCK TAGORE GARDEN NAIAFGARH ROAD NEW DELHI
322|ZONE-20 160-N MOTI NAGAR §-19,20,22,23,24, GROUND FLCCR, TDI FUN REPUBLIC MOTI NAGAR, NAIAFGARH ROAD, NEW DELHI
323|ZONE-20 078-N KAMLA NAGAR 6-51,53,54,55 AND 56 GROUND FLOOR VARDHMAN CITY CENTRIPLOT NO.02, LSC, GULABI BAGH, SHAKTI NAGAR
324|ZONE-20 005-5 RAIOURI GARDEN 1-2/21 RAJOURI GARDEN NEW DELH|
325|ZONE-20 102-N RAJINDER NAGAR PLOT NO-10174/1 WARD NO XVI BASEMENT AND GF NAIWALA GURUDWARA ROAD KAROL BAGH
326|ZONE-20 102-N RAJINDER NAGAR PLOT NO.18/7-8 ARYA SAMA! ROAD KAROL BAGH NEW DELHI |
327|ZONE-20 1C0-N MOTI NAGAR PROPERTY NO.1/4-A, KIRTI NAGAR INDUSTRIAL AREA, NAIAFGARH ROAD NEW DELHI B
328|Z0NE-20 1C0-N MOTI NAGAR PROPERTY NO.1A SHOP NO.5 AND 6 PROPERTY NO.1A DLF INDUSTRIAL AREA NAIAFGA
325|ZONE-20 077-N MODEL TOWN SHOP NO.1, GROUND FLOOR, EDWARD LINE KINGSWAY CAMP, DELHI |
330|ZONE-20 077-N MODEL TOWN SHOP NO.114, EBWARD LINES KINGSWAY CAMP, DELHI B
331|ZONE-20 102-N RAJINDER NAGAR SHOP NO.2 AND 3, OLD RAJINDER NAGAR NEW DELHI |
332|ZONE-20 077-N MODEL TOWN SHOP NO.3 AND SHOP NO.4, GROUND FLOGR H.NO.4/S MOBEL TOWN Il, NEW DELH B
333|ZONE-20 005-5 RAJOURI GARDEN SHOP NO.43,44,46,47,48, PORTION OF GROUND FLOOR ANSAL RAIOURI GARDEN J BLOCK NEW DELHI A
334|ZONE-20 077-N MOBEL TOWN SHCP NO.56 GRGUND FLCOR NORTH GATE MALL |ORBIT PLAZA GUIRANWALA TOWN NEW DELHI |
335[20NE-21 053-S TUCHLAKABAD DPT-015,DLF PRIME TOWER |OKHLA PHASE-1 B
336[2ONE-21 Ci2-E PATPAR GANJ G-22,G-23,G-26,G-27A,G27, DLF GALLERIA MALL |PLOT NG-G18, MAYUR VIHAR PHASE-1 DELHI |
337|ZONE-21 012-F PATPAR GAN! G18,G15,G20,G21,G23,G24 STAR CITY MALL |MAYUR VIHAR PHASE-1 1
338[ZONE-21 055-N EAST PATEL NAGAR GF 1A, 1/1-E |EAST PATEL NAGAR _
235|Z0NE-21 CS5-N EAST PATEL NAGAR SHOP NO 41,42,46 RAIENDRA BHAVAN |RAJENDRA PLACE NEW DELHI |
340|20NE-21 055-N EAST PATEL NAGAR SHOP NGC-23/24, PLOT NO-24, BLOCK-23 [EAST PATEL NAGAR |
3£1[20NE-21 012-E PATPAR GANJ A SHOP NO. 11, 3, 46, DLF GALLERIA MALL MAYUR VIHAR PH | BISTRICT CENTRE
342|ZCONE-21 061-N HAIDERPUR SHOPNO-26,27,BLOCK B POCKET-UPITAVPURA __
3¢3[ZONE-23 Ci2-E PATPAR GANJ SHOPNO-33,34,18,GALLERIA DLF MALL MAYURVIHAR,PHASE-1,DISTRICT CENTER




= ‘mwm,z _m.wtwﬂw_ NACGAR 1o]m.,l>: e ————_ |PASSAVNATE METRC VAL INDIALOX _
[ e NNMMHMM _‘mwmm.w nx._m,.m\yxwngoz Wwfﬂy_/_w\ _\/,m_A7I<anwﬂ_wm,”o>w w_m"_i o:.ME.wS _OWEM»WHZ EXTENSION NwW
e o . Liamson — o[ OF KHASRA NG 397 SITUAT5 AT ABADI OF MAIN ROAIVI_iAGE SAZIPUR //_
| 3¢8lzenE 22 [C75-N SHASTRI NAGAR Muwmﬁ A .“m->m.i,_ SACAT _—
3£5(Z0NE-22 0isE P.EXTENSION CROUND FLOGR S A e s — |SZASTRI NACAR ,_
W 350[20NE22  JoseN VANGOLPURIC 1065 E Cagrg —CORNER PLAZA LSCPLOTNG B VANDAWALI FAZAL? R 1> EXTENSION |
351|zCNE-22 032-E ICHARIP U8 xmwnm> T.m\»c\‘_ OLD KHASRA NG ~22 PO~ No [ 2 EOLONY SACOALE : !
B e e T ASRANO 83/ HASRA NC 224 PLCT NG L2 IAWA=AR NACAR INDUSTRIAL AREA VAIN LONI R
353z0NE22 ocss KHVALA % Gt e 0. 30/ e _VANCOLPURI NEW DL ]
3542082 Sioc e N-1A, CUT OF KHASRA NO. 20/1/2, SUITATED IN THE AREA OF VI DELRI COLONY KNOWN AS VISHNU GARDEN |
|35 P EXTENSION PLOT NO 329 BLOCK NG-4 FUNCTIGNAL INDUSTRIAL ESTATE PATPARGAN] |
355|20NE-22 008-S KHYALA =HOP NG. 1,2,3 & BGROUND FLOOR SHGPPING CUM CO-OPERATE72 PUNARWAS FLATS RAGHUBIR NAGAR
356/20NE-22 034-N ROHINI-D SHOP NO. 4,4A,28,33 & 33 GF, CSC OPPOSITE POCKET 16, NEAR M M SHOPPING PLAZA SECTCR 20 ROHINI
357|zCNE-22 019-E I.P. EXTENSICN SHOP NO. G9,10,29 &30 RG SQUARE MALL PLOT NO 2 LSC A FAZ]NEAR MAX BALA] HOSPITAL
358[20NE-22 082-S TUGHLAKABAD EXTENSION _ |TA 8 ,TAS & TAL0 TUGHLAKABAD EXTENSION NEW DELH
355|z0NE-22 082-S TUGHLAKABAD EXTENSION __|TA 84/5 IN KHASRA NO 475 MAIN OKHLA ROAD TUGHLAKABAD EXTENSION NEW DELHI
360|20NE-22  [082S TUGHLAKABAD EXTENSION  |TA-G5/3 RAVIDASS MARG TUGHLAKABAD EXTENSIGN NEW DELHI
361[2CNE-22 034-N ROHINI-D UNIT NO G 2, 28, 29, 37 RK PLAZA, PLOT NG 5 CSC, SEC-21, ROHINI
362|Z0NE-23 0305 -[DABRI 1-A KHASRA NO. 14/13 FIRST FLOCR & SECOND FLOOR VILLAGE DABRI COLONY FARIJAN BAST]
363|ZONE-23 017-E VISHWAS NAGAR 28/3 MAIN 60 FEET ROAD VISHWAS NAGAR
364|20NE-23 017-E VISHWAS NAGAR 519/3-B, GALI NO 2, MAIN 60FT ROAD VISHWAS NAGAR, SHAHDARA
365[2CNE-23 030C-5 DABRI A-45-A, . DASHRATH PURI
| 366|ZONE-23 032-N ROHINI-C CENTRE HALL LEFT HALF PORTION, GROUND FLOOR SSG MAGIC {PLOT NG 04, C5/0CF, SECTOR 24, PHASE 1l ROHIN
367|20NE-23 017-E VISHWAS NAGAR GF-1D & G-1E CROSS RIVER MALL AT PLOT NO 98 AND 9C C.B.D, SHAHDARA
368[ZONE-23 003-E TRILOKPURI-WEST GROUND FLOOR H.NO. 68 CHILLA VILLAGE MAYUR VIHAR PHASE-1
369|20NE-23 003-E TRILOKPURI-WEST GROUND FLOOR, 34/400, 34/401, 34/402 TRILOKPURI WEST
370[20NE-23 0C1-E MAYUR VIHAR PHASE-| KHASRA NO. 14-15, MAIN ROAD, KOTLA VILLAGE MAYUR VIHAR PHASE-1
371[2ONE-23 028-5 UTTAM NAGAR PLCT NO. 11&12 : GULAB BAGH UTTAM NAGAR
372[70NE-23 052- HARKESH NAGAR PLOT NO. 3, BASEMENT AND GROUND FLOOR LSC, OKHLA INDUSTRIAL AREA PHASE Il
373[20NE-23 032-N ROHINI-C PLOT NO. B-414, SAHIBABAD DULATPUR DAIRY COLONY
374|ZONE-23 033-N BEGUMPUR PLOT NO.1, KH.NO. 10/3 GROUND FLOOR BLK-B RAJEEV NAGAR VILLAGE BEGUMPUR
375[ZONE-23 052-S HARKESH NAGAR $-6, OKHLA INDUSTRIAL AREA PHASE Il
376/20NE-23 017-E VISHWAS NAGAR =HOP BEARING NO. SG-40,41,52 GN GROUNE FLOOR, IN BUILDINBUILT ON PLOT NO. 9D, C.8.0 EAST SHARDARR
377]20NE-23 028-S UTTAM NAGAR "' |sHOP NO A-66 _|GULAB BAGH UTTAM NAGAR
378[20NE-23 Ci7-£ VISHWAS NAGAR SHOP NC SC-37, SG-53, SF-25, SG-36, $G-54, PLOT NO SD CENTR]KNOW AS ADITYA MECA MALL
375|2CONE-23 057-S HARI NAGAR-B SHCP NG. 5,6,7,8, GROUND FLCCR, I-8LOCK, GALI NO. 21, MAIN|HARI NAGAR EXTENSIONIT
380|ZONE-23 052-S HARKESH NAGAR SHOP NO. 6, PH-2 OKHLA DSIDC SCHEME-1 NEW SCHEME Ill, NEAR CANTANIER DEPOT |
381]2ONE-23 052-5 HARKESH NAGAR SHOP. A-1, GROUND FLOOR, DDA SHED CKHLA PHASE-1
AEE  382[70NE-24 0555 ANCREWS GANJ A-66, DAYANAND COLONY, LAJPAT NAGAR IV NEW BELHI
@O OH 383[ZCNE-2¢4 055-S ANDREWS GAN! BC-01, ANSAL PLAZA ,HUDCO PLACE, ANCREWS CANJ,KHEL GACN MARG
.@O .fO 38420NE-24 055- ANDREWS GANJ C/31, GF AMAR COLONY MARKET LAJPAT NAGAR
.@\/O 385|20NE-24  [CES-N SHAKUR PUR G-12A,G-14,G-15,PEARL BUSINESS PARK,PLCT NO-D7, NETA!l SUBHASH PLACE,PITAMPURA
k.\’m.,,mm.‘. 386|20NE-24 _ [065-N SHAKUR PUR G-14,G-15,G-16,G-17KU TOWER NORTH NETA!| SUBHASH PLACE
O




p— S T ~ STRADI fy = —
CZ0-E T.mmn«_ <3>u e n_m.umw €3,G4,€5,66,67, METROPLEX ”.Ei/- CISTRICT CENTRE _AXVI| NAG _
[c2c-E [PREET VIHAR . 0 V3S MALL LAXV | NAGAR ]@%’]’e[#
Joc7-N URI- ol AT 1.]’[]:/1([:!!1/. ——oEW =L N
, HTS N SULTANPURLE ] _,c_ NO-A2 PART 1 &2 KF NG-571 ___|RAIPARK, MAINSULTANB LRI ROAD |
g C C20-E PREFT i5AR =0OP O G: 'CisC PPN . )Xln ,le
Mm4 lzeNE-z¢2 _)n).? illil!‘.M.AADA./H.\PU/!!irM“ ,\(M) At l\(\h\wu\xﬂulhm_ N L\%m\w m\m\lc\»-.lm cLoTngl CMMUNITY C N ORI PRETTVIHAR |
391/20NE-2 989 .ul#l%;;//J([q_EFY 2-MALLPLOT NG-A%, NTTAJ U SEASE 2ALAWAZIRPUR Dis- RICT CENTRE, BITAVALRA |
2|20NE-22 [020-F  [PREET VIHAR H0P NO-3,5,6,9,1¢, PLCT NC-1,C.5.C-I,N. AV AN Vi-AR |
7 AQA N ] .l/i})\. 7..I4..,’.|/F.( o2 T, N !
_ C80-N SADAR BAZAR 135 GROUND FLGCR HATHI KHANA BRADUR GARH RCAT SATAR 3AZAR *
LONE-25 884 |PUL PEHLAGPUR . 1A-38 LOWER GROUND FLCOR MOHAN COCPERATIVE INDUSTRIAMATHURA RCAS |
| 353[zoNE-2s 0i4-E LAKSHMI NAGAR A-65, MAIN ROAD, VIXAS VARG [LAXMI NAGAR
| 3%8[zCNE-2s Ci4-E LAKSHM ! NAGAR ._1C6 & C7 GURUNANAK PURA “|PATPARGANI RCAD LAXV.| NACAR
357|20NE-25 085-5 SRI NIWAS PUR| €14 & C-15 FIRST FLOOR DDA LSC/CSC MARKET |C-BLOCK EAST OF KAILASH |
358|20NE-25 085-5 SRI NIWAS PURI HOUSE NO 55 ROAD NO 42UNIT NG 43 GROUND FLOGR & MEZZTRIBHUWAN COMPLEX 1CTH MILE STONE ISHWAF
355|2CNE-25 011-E MAYUR VIHAR PHASE(| HOUSE NO. 5 MAIN ROAD VILLAGE KHICHRIPUR
40G|ZONE-25 050-N BALLIMARAN MPL NO. 5331/5334 & 5347 PLOT NG 50 SHARDHANAND MARG G3 ROAD
£01|ZONE-25 080-N SADAR BAZAR PROPERTY NO 8783 & 8790 GROUND FLOOR ROSHANARA ROAD SA3ZI MANDI
£02|Z0ONE-25 0S0-N BALLIMARAN PROPERTY NO MPL NO VII/5201 BASEMENT & GROUND FLOOR SG.8. ROAD
403|Z0ONE-25 046-N MANGCLPURI-D PROPERTY NO. H-964, H-1004, H-1005 MANGOLPURI
£04|ZONE-25 044-S ROSHANPURA RZ-4/1 ROSHAN GARDEN NAJAFGARH
405|ZONE-25 044-S ROSHANPURA RZ-9, S-BLOCK, NEW ROSHANPURA z>_>8>”: _
. PHOCTA ROA
06|ZCNE-25 080-N SADAR BAZAR SHOP NO 1 & 2 GROUND FLOOR
RU MARKET KALYANPUR! SHAHDARA
£07|Z0ONE-25 008-E KALYAN PURI SHOP NO 16,17,18,15 & 20 BLOCK 19 NEHRU M WZZ% VIFER FRASED
£08[ZONE-25 011-E MAYUR VIHAR PHASE-I| SHOP NO 2,3,5 AND 6 GROUND FLOCR DURGA COMPLEX PLOT NO-2, BLOCK-C, LSC £
20 5 089-S SRI NIWAS PURI SHOP NO 7,8,3,10 INDIA MALL COMMUNITY CENTER NEW FRIENDS COLONY
*CS|ZONE- - JAWAHAR PARK LAXMI N |
> SHMI NAGAR SHOP NO E-54 GROUND
410|ZONE-25 014-E LAKSHM . EW QUTAB ROAD
1 2 : BAZAR SHOP NO. 67 GROUND FLOOR AND MAZZANINE FLOOR N
111ZONE 25 SEON s NO-166,167 AALI EXTENSION,SARITA VIHAR, B
412|20NE-26 104-S MADANPUR KHADAR WEST  |B-2, KHASRA NO-166, MRTS STATION. |
: _ !
413|ZONE-26 L0 SALEA CPO-5L, OKHLANSIC, £ NEAR SHYAM PARKASH PETROL PUMP, DILSHAD C
5 C CCLONY KH NO- 1103/283, SHOP NO -1, UP BORDER
3.4 ZONE 26 D28 £ SioiAn OOk SHOP NO-1/22 & 23 GROUND FLOOR BHOLA NATH NAGAR
> . - SHAHDARA A 3 F
A151ZONE 26 D3LE | SHOP NG-15,16,17 & 18, GROUND FLOOR,CHANDLOCK, RYDER CENTRE, GROUND FLCOR, 70 NEHRUP |
~DIZONE 26 2505 - SHOP NO-6, KRISHNA MARKET KALKAII J
417|ZONE-26 0802 s o zo-H\SN A/1, GROUND FLCOR GALLI NO-13, MAIN GOVIND PURI POLICE STATIO
= Sl ZEUE 260 215 U U Ww%we%mx NURSERY NANGLOI, KIRARI NEAR BHALLA FACTCRY
2 37- NANGLOI ) . . . _
329 ZONE 2/ == ATPU KHASRA NO. 11, GROUND FLOGR AND UPPER GROUND FLOGR, fSADATPUR EXTN., MAIN KARAWAL NAGAR ROAD |
ST ZONE-27  J06%F ek CHAUKHANDI ROAD TILAKNAGAR 4
421 [2ONE-27 SEER Ui Pwﬂ W/_w m\o KHASRA NO. 36/15 RAJENDRA PARK, NANGLO! AT
px ~ o | L - =Y, 2 ] AG 0]
“22 ZOhE2/ =l e R nmo,vmmi NO. B-12, GROUND FLCCR, FIRST FLOOR & SECONC F[VILL NANGLI JALIB, GANESH NAGAR, z?smm%:
£22 ZONE-2Z) 2a4-5 SRR ACAR : ! .EN-NQN GROUND FLOCR, GALI NC. 16, KRISHNAPURI, TILAK NAGAR, |
3 sgflzonez7 o1 et i gl Bo@mmwwﬂw.\, KHASRA NO. 13/7/1, SANT GARE M.B.S. NAGAR, TILAK NAGAR |
N7 2 013- TILAK NAGAR SHOP NO. 245-A, 13/7/1, 2 TR
GO () £25|20NE-27 g 11 & £2, NEW MARKET TILAK NAGA
. - - PPy N SHCP NC. £1 & 42, NEW MARKE =
OOFO £26120hE- 0233 TLAK RACAR S !0. 6 & 7, GROUND FLOCR, IVORY TOWER, AJANTA CINEMA, AJAY ENCLAVE,
%, 0 > £-2 013-S TILAK NAGAR alilast ; ; INDUSTRIAL AREA, NAJAFGARH ROAD,
- O 427|20NE-27 = PN & S, PLOT NO.13, SHIVA!l MARG, :
O \f ces KARAMFPURA SHGP NGC. 6,7,8 ] - SHAHDARA
&G 428|Z0NE-27 oo — SHG? NC. 603/11 £, MOTI RAM ,RCAD, RAM NAGAR G.T. ROAD, SHAF DA
% £75(ZCNE-27 C27-E RAM: NACAR SHO? !
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o [FOO S |
w\mnhwi ,-J--,m».w\@.uci ————— ISHOPNC. 5, 65/3A, PATELROAD,  ———— — |NAASCAZL RCAD T
z- ! ; ) ~AD T~ e e e L | TCrS ~A 17 )
=5 - AN RAGAR _ [SHOP NG, G165, KUASRA NG 813j2is, T AATGAR- 30AD NDUSTRIAL AREA, VO NAgh
[ 233 B KARAWAL NAGAR AT SECE NG BT/ s, [MALZA CHANCRAWAL ALIAS SEAC AR s ——
f £3¢]20NE-27 lgoo~n o — — [2TUP NG B-7/7, <ASRANG. 304/7 B-31 00 = —— = A-IAS, SEA=DARA
ot fel 998N [KARAMIPURA [S7CP NG, G- CROUND Flocs p e XU VAN ROAD,  [SAVAL3UR rATSprg
| ¢35|20NE-27 |ci3s TITIAK NAcAr 2087 NC. G-1 GROUND FLCCR & 3ASEVEN-Ci o . epicioe———— |
—="3 TILAK NAGAR REIN =V "CCR RC HOUSEJXARAV S LURA cov v mar e
36[20NE28  Joec: T Tre ————|SHOP NG. W2-37, GROUNG FLog AIAVEURA COVMERC AL COMPLEX, 555, VLA
o2t [0cE  IskAaNpURA AL/2, CROUNT e CR, MEENACS-| GARSEN ——
3 CNE-2¢ nza. ro~ e ——————— AL/, UND FL =
leﬂvlw‘%slﬁj] KARDAN PUR| A1/8 O [MAIN WAZIRAZAD RCAD, 3HAJANSURA
38|2CNE-28 04it- o Sl — 00 2ham oo -
38 TF'%PSZ PURA Aids NFUSTARG = IMAIN 10C =7, 2CAD, KA3IR NACAR, |
£35|20NzE-28 043-F ﬂCIP}\U_/,I/’ hd AC, A-30CK SO —— ;
'h[h:aftlll.rmmkx NC-€C,GF, S OCK,S0L T CAMRI ‘
| 440 -28 08S-N GQURAISH NAGAR PLOT NO. 1, GF, BAST| T - BLCCK, MAIN RCAD BRAKAMPURI
£471|Z0NE-28 085 - -1, GF, BASTI TENT WALI, MOTIA ¢ Y
-41|20 -N QURAISH NAGAR PLOT NO. 5316 8 5317 GF TIA KHAN, PAHARGAN] ]
 za2]zoneos 049 E KARDANIPUR] PR s n-w\w, _MI z,o — OLD PLOT NO.8, WEST WARE XIV, SADAR BAZAR
443|Z0NE-28 ER PRATAP NAGAR — zo. - a.o ! .85, i MAIN 103 FT. ROAD, KABIR NAGAR,
444|Z0NE-28 047-E BRAHAM PUR| SROPERTY Ne = GL-16D, GF & FF, G-BLOCK EXTN., MAIN JAIL RCAD, HARI NAGAR,
225 |70NE 28 T = =RTY NO. J-25, GROUND FLOOR & FIRST FLOOR, 3 1/2 PUST MAIN PUSTA RCAD, KARTAR NAGAR
aelzone 33 2 ATAP NAGAR PROPERTY NO.18A, GROUND FLGOR, POCKET-A, LIG FLAT, HARI NAGAR
L46|ZONE-2 011-S PRATAP NAGAR SHOP NO-24 & 25, GF, BLOCK-B COMMUNITY
447(20NE-28 036-S bW . i ITY CENTRE, JANAK PURI
; ARKA - A SHOP NO. 11-D, 11-F, 11-G, 12K, &12-P, GF PLCT NC.4, CWAR? T 7
448|20NE28 036< — . GF, -4, BWARKA CITY CENTRE, SEC-13, DWAR
4 ! L 36- DWARKA - A SHOP NO. 9,10 &11, GF,CSC, POCKET-1 SECTOR-17, DWARKA PHASE-I|, DWARKA ]
Mm ZONE-28 011-S PRATAP NAGAR SHOP NO. G-01,G-05, G-05A, & G-06, GF, RCUBE MALL, JANAK PURI EAST METRO STATION, JANAK PURI |
4 =}
n.mo Nm7_m mm 036-S DWARKA - A SHOP NO. G-10,G-11,GF & BASMENT SUNDER PLAZA PLOT NO.12 SEC-12 DWARKA |
451|ZONE-28 036-S DWARKA - A SHOP NO. G-8, G-9 & G-10, GF.& F-8, FF, PLCT NC.5 MALIK PLAZA, SEC-4, CAWARKA
£52|20NE-28 026-N VIJAY VIHAR SHOP NO. 5-1/11, 5-1/12,5-1/13 & 5-2/7, GF, SEC-1, CSC AVANTIKA SHOPPING COMPLEX NO .2 &
453|ZONE-28 08S-N QURAISH NAGAR SHOP NO.884/2 & 885, GF, SINGAPORE BUILDING, QUTAB ROAD, SADAR BAZAR, ]
45£|20NE-28 047-E BRAHAM PURI U-505, MAIN PUSTA ROAD - 2ND PUSTA, NEW USMANPUR
455|20NE-29 060-S KCTLA MUBARAKPUR 135 GROUND FLOOR, ARJUN NAGAR, KOTLA MUBARAK PUR |
£56|20NE-23 038-E ROHTASH NAGAR 1445/1-8 OLD PLOT NO-1 DURGA PURI, SHAHDARA R
457|20NE-25 062-S HAUZ KHAS 61/1, MANMOHAN BUILDING YUSUF SARAI
458|20NE-25 072-N WAZIR PUR A-33, GROUND FLOOR AND BASEMENT, GROUP WAZIR PUR INDUSTRIAL AREA |
455|20NE-Z9 036-E ASHOK NAGAR B-415, GROUND FLOGR AND FIRST FLOOR ASHOK NAGAR, MAIN MANDOLI ROAD. i
460|ZONE-29 C60-S KOTLA MUBARAKPUR E-26, SOUTH EXTENSION MARKET PART-2 |
£61|Z0NE-29 062-S HAUZ KHAS E-29 HAUZ KHAS |MAIN MARKET |
462|20NE-25 060-5 KOTLA MUBARAKPUR N-13, SOUTH EXTENSION [PART-1 |
£63|ZONE-23 028-E ROHTASH NAGAR NEW NO.1/641,0LD NC.4S3 | MAIN LONI RACT, SHAHDARA ]
L6L|7CNE-Z 061-5 SAFDARIUNG ENCLAVE PLCT NO. AB-1, KAMAL CINEMA BUILDING, |SAFDARIUNG ENCLAVE |
LE5|2CNE-2 036-£ ASHCK NAGAR PLCT NO.245, CLD PLCT NO- P-2 KHASRA NG.771/523,10C FEET [DURGA PURI EXTN, SHAHDARA ,
LEB{ZCONE-ZS 0E1-S SAFDARIUNG ENCLAVE R-6, GRCUND FLCOR, GREEN PARK \
£67|2CNE-2 C72-N WAZIR PUR SHOP NO-7 G.F AND SHOP NC-3,4 BASMENT PLOT NO-35-A DEEP CINEMA COMPLEX, ASHCK VI
QL ceslzone-zs 062-S HAUZ KHAS SHOP NO.3, 4 ANC 5, CSC, DCA MARKET,AZAD APARTMENT  |HAUZ KHAS, _ ]
o[ Zeslzonzs 060-S CTLA MUBARAKPUR SHCP N0.2C,21,22,23,24 GRCUND FLOCR ANC SHOP NC. 21,22, |MCHAN SINGH MARKET, INA
£7C|20NE-30 024-E GEETA COLONY Ncv-51|GEETA COLCNY
£72|20NE-20 C23-E GHCNDL 5 & 6, BHAGAT SINGH RCAD, SATNAM PARK CHANDER NAGER
[ z7zlzonE-zs C23-£ GHCND! 53-A,54,55 & 61 MAIN PATPAGAN. RCAD KAUREJI KHAS
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wmwmm A_W\WH_/N\V; A,mmp . MIR SING- SCILDING, ,S&pzu y VT EN PR CY v
| T R T 526, BLOCK s, WAIN SOAD 23 G Crow, B
[ z76{z0NE-30 o3t ,mxm/m R A.G-mo &nm\y\yl_rmn_m MZU 7”>_n ﬂm,w,.»”\,ﬁ)f, |5 ARWANA 20AS, — ,
| z77]20NE- 3 10265 [JANAKPUR! SCUTE IcR0 Y zusz_mn —— )Mﬂ..,,,w AT IANDF 65, JACAT FE5 __
| z78lz0NE3 lc78-N [RAVM PURA TGROUND Fi MEZANINE FLOOR, 28, CB0CK__ [COV MUNTY CENRE LANAC #
_ Bm,Nox--wo S TTANAKE UR SOUTE GROUND FLOOR 7.NVG.26, COMMURTY LHRTRS, |LAWERENCE ROAD NJUSTR WEE _
hd il S ECRUOUND riUuR, rruy i Y OIN L B! 0OC 1 LING - = 1

_j o_NO/1-n> ,.>u\>.ﬂ ﬁdh< ,.u_ _).M — r.,_w_,:/} .o\u = CRERTY 806, C StYL |CCMMUNITY CENTRI JANACCLR! _
ﬂ &1|2CONE W( .~Mmm|n _’7\,%%6“)0, 2 M__ _.—./C_MUMW-PWU_ AP\.”,.,ub_:n.w,"A\) [SHAKUR 3AST!,
j AT e VAR oL I KH. NC. htﬁ<.>.;a>.ﬂ% NEW DELRI-11003
| c83|zoNeE — |015-5 |IANAKPURI WEST ~ [PLOT NC. C-2 BLOCK AL, LSC, . JANAKPURI, NEW DELF

M nmmM/NNMN.mwm ,ﬂog_m_w ‘ ,,ﬂw_w\_._ ﬂc\_ywﬂ _ ,_hmwmﬂwmw %men NO. 6, MAIN RCAD SIDE, STUATED AT ASHOKA PARK MIAIN, ROHTAK ROAD

1 GA 58 & 53, CONVENIENT SHOPPING CENTRE, |LAIWANTI CARDEN, NEW DELH]

| z8s|z0NE-30 |010-5 |HARI NAGAR-A [SHOP NO. G-1,G-2,G-3,G-4,G-5 & G-6,PLOT NO.8, FACILITY CENTER,MAYA PURI,PHASE-II,

| 4«86|zONE-30 015-S [ JANAKPURI WEST [SHOP NO. G-5,G-6,G-17 & G-18, WESTEND MALL DISTRICT CENTRE,JANAKPUR, |
| «87|zONE-30 |010-S |HARI NAGAR-A |sHOP NC.-13/3,13/5,13/6, [RETAIL BUSINESS CENTRE, NAGAL RAYA, ]
T 88|ZCNE30 (0155 {IANAKPURI WEST [SHOP NO.25,26,27 & 28 C.5.C. BLOCK-B [JANAK PURI SHIV NAGAR |
| £89|zONE- [NDMC+ Delhi ¢(NDMiC+ Celhi Cantt ~ [20/48,CROUND FLOCR & MEZZANINE FLOOR, [SHOPPING CENTRE MALCHA MARG,CHANKYAPUR!
| «solzone-31 [NDMC+ Delni (NDMC+ Dethi Cantt |78/75 SCINDIA HOUSE | DELHI ]
| ¢51|zONE-31 [NDMC+ Delhi (NDMC+ Delhi Cantt |D 27 RADIAL ROAD NO-6 | CONNAUGHT PLACE, |
[ 292[ZONE-31 __|NDMC+ Delhi {NDMC+ Delhi Cantt [GF SHOP NO-2, CPD-04R PALATE OF DELHI [POD DHAULA KUAN METRG STATION

[ as3lz O7m wp [NBMC: Delhi (NDMC+ Delhi Cantt [M 45 OUTER CIRCLE [CONNAUGHT PLACE

T 94|20 [NDMC+ Delhi (NDMC+ Delhi Cantt [P 10, GROUND FLOCR [CONNAUGHT CIRCUS

[ wmﬁo_/mv» [NDMC+ Delhi {NDMC+ Delhi Cantt [SHOP_NO-102, BANGLA SAHIB MARG, [GOLE MARKET,NEW DELHI

[ 296[ZONE-31 __ |NDMC+ Delhi {NDMC+ Delhi Centt [SHOP NO-2/10,0N GROND FLOOR N CHANDRA HOUSE, |8 LADY HARDING ROAD,GOLE MARKET

497|ZONE-31___|NDMC+ Delhi {NDMC+ Delhi Cantt [SHOP NO-33 GROUND FLOOR AT SOUTH SQUARE [SAROJINI NAGAR
ﬂpmmWo_zm 31 [NDMC+ Delhi {(NDMC+ Delhi Cantt [SHOP NO-4 REGAL BUILDING lcp
[ zoolzQesin ?ozﬁ Delhi {(NDMC+ Delhi Centt |SHOP NO-A-25/2,A 25/3,MIDDLE CIRCLE, [CONNAUGHT PLACE NEW DELAI
500 @gf&a, [NDMC+ Delni (NDMC+ Delhi Cantt [SHOP NC. 26, 21 KHANNA MARKET |LODHI ROAD NEW DELHI
RPN _7o<_n Delhi {NDMC+ Delhi Cantt [SHOP-125, 126 |

BHAGAT SINGH MARKET

o
A\ -




o QFFICE OF TIE COMMISSIONER OF EXCISE, ENTT. & L. IAX
L ~ GOVT. OF NATIQNAL CAPITAL TERRITORY OF DEL| |1 »
g4 L & N BLOCK. VIKAS BHAWAN, I.P. ESTATE, NEW DELHI — 110 002,

] DELHI EXCISE POLICY FOR THE YEAR 2021-22

v | \

i
|
| 4. INTRODUCTION: . .

The National Capital Territory of Delhi has 11 districts, 33 sub-divisions, 272
[ wards, NDMC & Delhi Cantonment Board|and 300 villages. Delhj is ramfed as Fhe
; 28" most visited city in the world and the fililst in India, by foreign visitors. The Excise
Revenue is an important source (Pf revenue for the State. The .curr'ont sysle‘m of
_ excise regime in Delhi is highly cumbersome and the hquor trade Is conducted in an
| @rchaic manner. The excise revenue, presently generated in Delhi, is at sub—qpumal
E fevel and there s significant potential for revenue augmentation and also providing a
H Bccent standard of customer experience corjnmensurate to the stature of the Nalional

(1 \)apilal. '

| The prime function of the Exgise Department is to regulate, control and
; monitm possession, impart, export transport, sale and consumption of liquor and
t other intoxicants. The power of the state to control and regulate the trade in liquor is
t envisaged under entry 8, List Il-State List, of the Seventh Schedule of the
| Constitution of India. As perentry 51, List I1-State List, states are empowered to levy
| excise duty and also countervailing duty on liquor for human consumption, taking
! N account economic and social ‘;considetation. For such purpose, the statutory
i ;fowers are discharged under the Dclhi Excise Act, 2009. Section 26 of the Act
|

prescribes the nature and components of excise revenue to:be_levied-and-recovered
(Trnder the following heads namely: -|a) duty |b) license fee c) label registration fee d)
¥ imporl or export fee. The rates of du{y and fee are, accordingly, prescribed from time
||t time, under rules-152 to 154 of the Delhi Excise Rules, 2010.

|
‘
)

i ‘

i 2. BACKGROUND:
! |

r | . .

! ’ In order to reform the liquor trade in
haa constituted an Expert Commit ee, vid
suggest measures for;

elhi, the Government of NCT of Delhi
> Order dated September 4, 2020 to

|
'q \ | i) Augmenting the State Excise Duty Revenue
! | i

(
\‘ | () Simplifying the liquor pricing mechanism
ii | (iii)  Checking malpractices [and evasion of duty in liquor trade
.\ ‘ {iv)  Ensuring equitable acce]‘ss to liquor supply
; | (v To transform the nature of liquar trade commensurate to the changing
| | _ ' \
i N The Expert Committee was chaired by the then Excise Commissioner. Deputy
| (*),:'m’nissioncr (I2xcise) and Additionadl Comm

| . ssioner (Trade & Taxes) were the other
;‘ !\/ﬁcmbers of the Commiittee. :

| |

| L

_ The I2xpert Committee submitt%zd its report to the Government on October 13,
|| 2#)2(). The Report of the Expert Cﬂfnrnilteé was placed in the public domain on

I " ‘ * i' y(»
H' 0% J “d[_,(.l()f ‘G
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r o : nature ot the National Capital,
|

|

1
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g December 31, 2020 and comments frorn;stakeholders/general public were invited on
the recormmendations of the Expert Committee till January 21, 2021,
rree ‘

The Government receive an over\“Nhelming 14,671 comments/ feedback from
the stakcholders/general public.  The Report of the Expert Committee and the
comments received from the stakeholders/general public were placed before the
| Council ot Ministers in the Cabinet Meeting held on February 5, 2021.

! The Council of Ministers, Qoverﬁnlent of NCT of Delhi constitute
" Ministers (GoM) for State Excise Reforms vide Cabinet Decision No.2942 dated
05.02.2021 under the Chairmanship .of Hon'ble Deputy Chief Minister with IHon'ble
| Minister (Urban Development) and Hon[bble Minister (Revenue) as Members to
examine all aspects of the current system, report of the Expert Committee and the
suggestions/feedback/comments received from the stakeholders/general public.

d a Group of

|

The Council of Ministers vide L:abinet Decision number 2983 dated

‘22.03.2021 has accepted the report on Delhi Excise Reforms prepared by the Group
Lof Ministers (GoM) chaired by Hon'ble D puty Chief Minister Sh. Manish Sisodia,

- [Hon'ble Minister of Health & UD S:h. Satyendar Jain and Hon'ble Minister of Law &
iRovcnuc Sh. Kailash Gehlot as Me‘fnbcrs. ; '

|
|

l The Department has bccn“ directﬁd vide
! {22.03.2021 to implement the report’ of

prepare Excise P‘olipy for the year!2021—22, make
Excise Act and Delhi Excise Rules, whereve
ﬂrrtplerr1c:r1t:ation of the report of GoM

J The Group of Ministers vide Minutef dated 05.04.2021 recommended and
approved additional clariﬁ(:ations/m(J‘diﬁcations in the Report of the GoM.

In line with the report of the Group of

Of Ministers and the additional clarifications/
f’pr' the year 2021-22 has been framed, with the following objectives:
| |

i) To ensure generation of op
cradicate the sale of spurious

timum  revenue for the Government,

iquor/non-duty paid liquor in Dalhi and
transform the consumer experignee.

i) To simplify the highly comp

ex, heavily regulated excise regime
ensuring ease of doing business in the overall trade.

|
[ i) To not allow formation (ﬂf any monopoly or cartel.
iy To allow the responsible players in the industry to carry out the trade
transparently without resI‘orting tcfany proxy model,
v) To ensure equitable access of liquor supply to all the Wards/area of
Delhi so that' there are no un-served and under-served localities

elimir"ating the problem of spuri us/non-duty paid liquor.
To put in place a simplified duty and pricing mechanism that is
periodically reviewed, |

Prgc 20f 26
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Cabinet Decision No0.2983 dated
roup of Ministers (GoM) and accordingly
requisite amendments to the Delhi
r required and take all other steps. for

Ministefs(GoM) as approved by the Council
modifications of the GoM, the Excise Policy
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To ensureé accountability o'.L parl of the licensee in lerms of revenue

vii) nhancement besides keczpl‘fng in check the emergence of monopolies
e = 1T T |
and carlels. L . - s well

viii)  Promotion of consumer choice. Ensuring availability of popular as we
as niche brands so thal he customer has a wider choice.

ix)  Systemlc measures, 10 check smuggling and bootlegging, such as

adequate spread of retail 'ver‘gds and insignificant or no price differential

|
smuggling. T |

4. FRAMEWORK FOR GRANT OF WHOLESALE LICENSE IN FORM L-1:

| i = ) ’ '
'3.1.1 The wholesale license in Form L—‘I; for supply of Indian and Foreign Liquor
'shall be granted subject to the following: l

The license shall beE granteo’! only to high end professional business
entities wilh years of distribution -experience comparable to that of
global industry standards inisupply of Indian and Foreign liquor but
excluding Country Liguor. High benchmark and strict parameters to be
‘ i set for dny entity that yvish toﬁ_ be a L1 distributor in-Delhi. These entities
shall have the . expertise, experience, ambition and - financial
wherewithal to set-urﬁ large scale distribution operations that should
, . match global quality and industry standards.

The license shall be granted to private business entities which have
distribution experiermq in liquar trade in any State of India for at least 5

years. |

\ 3
|
g
\

with the neighbouring States thereby eliminating - the ‘f(b“'}}g? for

The entity holding wablésale
manufacturer/winer'y/b"ewery{
abroad either directly ar throug

license in the Form L-1 shall not be a
bottling plant, anywhere in the country or
h any sister business entities.

| The entity holding wl,‘ olesale| license shall also not hold any retail
[ license directly or indirectly and shall only make supplies to Zonal
Lo Licensees/retail vends in the form of L-7Z, L:7V & L-7SP1..
Any manufacturer that| wishes |to sell its products in Delhi will have to
choose one of the licer‘sed L-1| distributor holding wholesale license for
supply of Indian and Foreign liquor and also holding bonded
warehouse licenses in the form of 1.-31 as an exclusive distributor, for
| all its brands.
13.1.2  ELIGIBILITY ;

| ! .

\

|

|

i) The wholesale license n the Form L-1 shall be granted to a business
entity having wholesale Distribution experience in the liquor trade in
any State/UT in India fo“r at least 5 years.

i) The enlity applying for the license in Form L-1 shall have a wholesale
liquor distribution turnover of minimum Rs. 150 crore every year for 3
consecutive financial years (in‘ the block of financial years 2017-18,

| 2018-19, 2019-20 and-2020-21.

i) Any entity eligible to execute a|contract can apply for the L.-1 license.

Dape - -
. Page 3 of ?G \ e
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Joint Venture between entities is allowed to apply. In case of Joint
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3.1

vi)

vii)

viii)

ix)

|

\

\
\

Venture, at least one of: the Joint Venture partner firm should
individually have the re.qUﬂrcd experience of 5 years in wholesale
distribution of liquor and md(vidually have liquor distribution turnover of
minimum Rs.150 crore per annum.”

The turnover and e*perierxée of the Joint Venture partners will not be
added for the purpose of qualifying the minimum eligibility criteria.

For the purpose of qualifying the eligibility criteria, only the turnover of
entire wholesale distrlbutio?w business consisting of Indian Liquor
(excluding Country Liquor) land Foreign Liquor will be counted. To
illustrate, in case of applic‘anks from Delhi — the turnover means WSP +
excise duty for L-1 & L-1F, For the applicant from other States —
equivalent criteria shall be considered.

For the purpose of meeting the eligibility requirements, wherever
manufacturers have “WhOIOS' le licenses, if an entity is able to submit
documentary evidence that it was an agent of the manufacturer and
managing their entire wholesale operations, that part of the experience
and turnover of thenilanufacturer which was managed by the applicant
agent will be counted to mu,t the eligibility requirements of the
applicant agent. ‘ I : _

No manufacturer or retail license holder will be allowed to apply for
wholesale license or vice versa, If wholesalers and manufacturers/
retdilers are commo‘p entities, there is possibility of formation of
syndicates leading to! overcharging and brand influencing/pushing by
entering into excluéiviéy arrangements with certain brands at the cost of

|

. . . e B o
exclusion of others. The retail-license-holder- should not have any

manufacturing faciIitio‘{s/distiHe\ries/breweries/wineries anywhere in the
country or abroad eithr directly or through any sister concerns/related
entities. For this purpose, sister concerns/related entities shall mean
that the entities should not have common proprietor or partners or
directors. Majorily ownership [(51% or more) of the proprietorship or
partnership or comparly should not lie with the same person in all thp
entitics. The entities should not have a holding-subsidiary relationship
or are not subsidiaries of the same holding company”.

The license holder in the form of L-1 license shall not own dircctly or
indirectly any of the retail vends. |
There shall be no soy&aralo license for distribution Uild v_/holcsak} of
forcign liquor and lil‘bense in the form of LvTF will become
redundant. Also, liconz‘kc in For}m L-9 shall become redundant.

LICENSE FFEE: ‘ |

3 .
i) The annual L-1 Iicense‘é fee foJl the year 2021-22 shall be Rs.5 crore
i i “the yer of ds.
irrespective of the number of bran ' ' » )
ii) A niminal charge otg Rs.5000/-will be levied for each bonded
N - ,
warchouse license (o be granted in the Form L-31.
‘ — g page 4 of 26 y
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/l34.4 REGISTRATION OF BRANDS:
/134. ‘
/ ‘

//.

i)

|
|
|
l
\
|

All the brands for sa‘ic in the National Capital Territory of Delhi shall
have to be registered with the Excise Department of the Governmeaent of
National Capital 'Tcrf‘ritory o‘f Delhi (hereinafter called "the Excise
Department”), ‘ L

The registration of brands shall be open throughout the licensing year
2021-22 on payment \of branq registration fee of Rs. 1 lakh per brand
and Label Registration fee-of Rs.5,000/-(Rs. Five thousand) per label.

This is in respect of all beer; wine, spirit etc. -

‘Registration of brands andg Ik bels can be done éither'- directly by the

manufacturer or by L-1 licensee on behalf of the manufacturer during
the course of the excise year. Further, any manufacturer can also
change from one L-1 licensee to any other L-1 licensee after liquidation
of entire inventory and giving a minimum of 10 days clear notice to the
Excise Department. | ! :

\
The registration and approval of the brands shall be subject to fulfilling,
besides all other conditions of the Delhi Excise Act, 2009 and the Rules
made there under, the ]followin? conditions: -

a. It shall be a product of a manufacturing unit (including a bottling unit)
duly licensed by the respective Government.

b. it shall be made from neutral alcohol (double distilled), extra neuiral
alcohol, etc. Each and | every consignment of indian Liquor
imported into Delhi is accompanied by a certificate of quality report
duly certified by both the Technical head of the unit and the Excise
authority attached to the unit confirming that the products are as per
BIS standard and produced out of ENA,

c. Only. such Indian Liquorl brands, as have their Trade Mark
registered, shall beT allowqd registration in Delhi, However, the
brands with registered trademark licensed to the applicant under a
valid agreerent made'in accordance with the Trade Mark Act, 1999
will be permitted. | T

d. The brands with Foreign Trade Mark Registration Certificates
(TMCs) will be allowed reg\istration in the Licensing year 2021-22
provided they have applied for registration to the Trade Mark
Registration Authority of Indfa before the submission of application
for registration of the particular brands, subject to the condition that
no brand shall be allowed to be registered in Delhi having identical
or deceptively similar Trade Mark which is already registered in the
name of a differenti proprietor in respect of the same goods or
description of goods. This wi|l however be subject to the verification
of authenticity of F’or‘?igr1 '1'ra“de Mark Registration Certificate (TMC)’
by the concerned Issling Authority.

e. Trade Mark Registration Cerlificate is not required for brands of
Wine and Beer, ! |

|
i

i ; A
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v)  The cligibility criteria for registration of brands of various categories of _\\\\\ L
liquor is as under: ~

|

| a) The Whisky brands shall'be divided into five categories so far as

the eligibility for L‘censind/registerlng various brands is concerned.
\ These categories are as follows: -

| \
CATEGORY | (Economy [?rands of Whisky) (Brands with retail price
n up to Rs.140/-per quarts):

These brands shall be aHj\wed registration in Delhi only if the brand
has sold a minimum of 80,000 (Eighty Thousand) cases in any of
\ the two preceding financial years i.c., 2019-20 or 2020-21,
excluding Delhi. The brands shall also qualify for registration, if the

above minimum r(;quirenﬁmt of cases sold is fulfilled at any time
‘ K during the financial year 2021-22, T

CATEGORY |l (Brénds with retail price between Rs.141/- and 250/-

| per quarts): b

| \ 1

These brands shall be allowed registration in the National Capital
| Territory of Delhi  only if the brands have sold a minimum of

P 1,20,000 (One lac twenty thousand) cases all over India, including

. the National Capital ‘Territﬁgry of Delhi in any of the two preceding

- financial years i.e.‘g, 2019—?.0 or 2020-21. The brands shall also

\ ‘ qualify for registration, if the above minimum requirement ot cases

0o sold is fulfilled at any time qur'mg the financial year 2021-22.

| CATEGORY Il (Brands with retail price between Rs.251/- and Rs.
‘ 400/-per quarts): | \ ‘
\

These brands shau“‘ be all lwed registration in the National Capital
Territory of Delhi only if the| brands have sold a minimum of £0,000
(Sixty Thousand) c:;lses all l)ver India, including the National Capital
Territory of Delhi in any o% the two preceding financial years i.c.,
2019-20 or 2020-21. The brjands shall also qualify for registration, if
the above minimum| require}nent of cases sold is fulfilled at any time
during the financial %Iear 2021-22.

\
CATEGORY 1V (Brands with retail price from Rs.401/- per quarts and
above): !

No sale figures will t?e requi;ged in this calegory.

CATEGORY V l\ \
e‘?ﬁ% |

An international wt‘u‘taky brand being bottied in India and with retail
price up to Rs.600/-

\per quarts shall be registered only il it has sold
over 5,00,000 (Five lac) [cases worldwide in any of lhe two
preceding financial year i.e.,\\2019-?.0 or 2020-21. The brands shall

‘\ , :
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, ﬁ also qualify for ﬂ,cm:w:m:v:_ if the above minimum re
| cases sold is fultiled at a

2\ ¢
M b
quirement of
3 time during the financial yoar 2021-22.
4
, The above eligibllity conditions

! <<.___mbn_,\5J:SE,M_:amaméo“_um
to the existing brands al the time of the re

gistration for the licensing
,, year 2021-22. ,,
b) The Rum brands shall be!divided into three categories o0 far as the
. eligibility for Licensing. / registering various brands is concerned.
, These categories are as follows: -
CATEGORY | (ECONOMY RUM BRANDS):
, ! ,
| |
, A Rum brand with retail |price up to Rs.120/- per quarts shall be
registered only i t has sold 50,000 (Fifty Thausand) cases all ovor
India, including the Zmﬁ._cgm_ Capital Territory of Delhi in any of the
two preceding ::,,u:oa_ years Le., 2019-2020 or 2020-2021. The
, brands shall m_mg qualify for registration, il the above
| requirement of cases sol is fulfilled at any time during the firnancial
| year 2021-22. |
\ ! |
|
. CATEGORY Il | ,,
| ,, , ,
, | A Rum brand with the retail price between Rs. 121/- and Rs. 250/-
ﬂ , per quarts shall be registered only if it has sold 60,000 (sixty
o , thousand) cases all over India,

i including the National Capital
Territory of Delhi in any of the two preceding financial years i.e.,

, 2019-2020 or moxc-wcmﬁ. The brands shall also quaiity for

registration, it the above | minimum requirement of cases $01d

fulfilled at any ::L, during ?m inancial year 2021-22.

,

CATEGORY Il | ,

IFor Rum brands %:_ lhe %E: price above Rs. 250/~ per quarts, no
sale limit has been EownlJaoa.

, | .
The above cligibility conditions will apply to new brands as well as
to the existing brands al jm time of the registration for the licensing
year 2021-22. | ,

| ,
| : . )
The Beer brands shall be divided into five categories so far as the

cligibility for Licensing / %@GS::@ various brands is concerned.
These calegorics are as follows: -

Q
~

Rs.100/- per quarls sha ,cc registered only if it has sold 3,50,000
(Three lakh ::<;:ccmmg5 casas all over India, including the
National Capital N_.o::og of Delhi in any of the two preceding

Page 7 of 26
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financial years i.c., 2018- Nomo or 2020-2021. The brands shall also
qualify for Sm_m:&_o:. if the above minimum requirement of cases
sold is fulfilled any time during the financial year 2021-22.

V |
CATEGORY |l |

A Beer brand up to § cQ qo:_ alcoholic m:o:e:_ & MRP up to

Rs.100/- per quatts sha ! s sold 1,50,000
(One lac tifty thousand) oxvov m__ over _:a_m_ including the National
Capital Territory of Delh _,_: any of the two preceding financial years
i.e., 2019-2020 or 202042021. The brands shall also qualify for
registration, if the abovel minimum requirement of - cases sold
od any time a,cz:.n the financial year 2021-22

CATEGORY Il J

FFor Beer cE:av with .__&:o strength m.co<m or below 5% (both)
with Maximum Retail Price (MRP) of above Rs.100/- per quarts
bottle (650 ML), no sale __ﬂ_; has been prescribed.

CATEGORY IV , |

|
For Diet Beer brands, no sale limit has been prescribed. Diet Beer
should have alcoholic strength below 5% and caloric value less
than 31 g per :j_j_. i

f
| N S [ S
CATEGORY V ; 4

An international ! Beer rs:a (including mild beer) shall be
registered only # it hag sold over 5,00,000 (Five lac) cascs
worldwide in any|of the ?c preceding financial yoars i.c., 2019-
2020 or 2020-2021. The|above cligibility conditions will appiy i
brands for future registrafion as well as to the existing brands at
the time of Emmw:«_ﬂ:o: for|the licensing yoear 2021

For Gin/ Brandy/ Modka/ ﬂé_:c\ Liqueur/Alcopop/ Mixed Alco
Beverages with aldoholic strength of less than 8% and other liqu
no sale limit has been prescribed.

indian Liquor :EL A<<~

Rs.140/- decl
TZL-TV vends, The existing L-14 license shall become roa
Economy branc be sqld only in two categorno:
60 degree) of retail price up to Rs, 140/, 11 licer
to lower ex-distiliery/wholcsale price so as to b thelr branus «
par with the oro:rav\ bry :a: However, once a brand has been
declared as econdmy cE shall conlinue to be so, during the
currency of the __oo:m_: Sé_‘ and the licensce shall not be




S

3.1,

$1.6 OTHER CONDITIONS OF LIEENCE:

1)

if)

i)

permitted to opl oul of this category once he has oxercised his
oplion

INFORMATION REG‘ARDIN@\E OTHER RELATED LICENSES:

i) The license in the Form L+1 shall only be granled for wholesale
distribution of Indian Ifquor and foreign liquor, except counlry liquor.

ii) Holders of L-1 licensos will be permitled, under Rule 66(1) of the Delhi
Excise Rules 2010 to sell lndlan Liquor and Foreign liquor including
beer only to vends 'having \hconqo in form L-7Z & L-78P1 liquor
licenses granted by the statulory authorilies and cannol selldirectly to
any other permit/license holder.

iii) The Excise Department and thé Govornment shall’ be. under noi

obligation to grant any particular number of L-7Z & L-7SP1 liquor
licenses. The holder of L-1 licenses shall not be entitled to any
compensation or relief on the ground that a particular number of |.-7Z &
1.-7SP1 liquor licenses was not granted.

iv) Each -1 license hc%lders \/L'ill need to have a scparate bonded
warchouse license in the form of L-31. The licensce shall be
responsible for any act of Lomission or commission done by the
business entity or by | the pcrson appointed by the business entity as
authorized reprosentatlve/oxo cutive/ manager / agent or attorney for
carrying out day to day business affairs. The person so appointed once

shall not be c‘hanged during the currency of the license without the

~prior intimation to lhol Deputy Commissioner Excise, Government of
NCT of Delhi (hercinafter called "the Deputy Commissioner”.

!

lLicense in Form [.-1 fon the licensing period shall be inter alia subject to
the general conditions gs (ontJnnod in Rules 34, 35, 36, 37, 38, 39, 50,
51, 53, 61, 62, 63 ar d 66(1) of the Delhi Excise Rules, 2010, and
ordor /mstructxons issded there under, from time to time, and any law
in force in the National Capital Territory of Delhi retating to liguor and
bonded warchouses.

These terms and condltion unless repugnant (o the oxpress
provisions of the Delhi Excise Act 2009, and the Rules made there
under, shall be in addition to |the said Act and the Rules which are
deemed to be incorporated in these Terms & Conditions as if they arc
expressly set out herejn. Applicants are advised to access, read and
understand the same before applying.

The Wholesale price (WSP) for the brands of the Indian Liquor and
foreign whisky/ Beer/ Wine/ Rurn/ Gind Vodka/ Liqueur/ Alcopop/ Mixed
Alcoholic Beverage which qualify for the registration for the year 2021-
22 will be fixed by the Commissioner under the Delhi Excise Rules,
2010. \

Page 9 odZG

| W
A pd
i / (SN

\‘\\\(/



iv)

Vi)

vii)

viii)

i)

shall keep a{ loast one week's stock in his bonded

The licensee :
warehouse at all times, of all the brands approved for sale in the

National Capital Territory of Delhi, $0 that uninterrupted supply to the
retall vends in the form of L-7Z, L-7V & L-7SP1 can be maintained
throughout the licensing year. In case, (he‘licensce fails to rnain(ain’ the
required stock, action under ']section 16, 17 and other relevant seclions
of the Delhi Excise Act, 2009, shall be taken against fiim,
All the licensee will be bound by the provisions of Delhi Value Added
Tax (VAT) Act, 2004. |

Commissioner (Excise) and the licensee shall monitor

The Deputy : ,
demand supply pattemns, assure normalization of supplies to retail

vends in the form of IL-7Z, L7V & L-7SP1 and shall prevent supply of

1 ‘ 1 9 Tl -
spurious and adulterated |I(].UO|’ by manufacturers, vend owners and

wholesale distributors.

Fach lLicensec should s;(-:t—dp a Government approved mechanism/
laboratory at its bonded warehouses granted in the form of L-31 (0
check the presence J)f spurigus liquor in each batch of liquor received
from the manufacturers. The L1 license holder will have the right and
responsibility to systémaﬁcally check the product being sent to them for
spurious liquor and will have\to' inform the Excise Department in case
any spurious liquor is found in their supp
sgparately issue SOP in this ‘ gard.
Breach of terms and coFditions may result in non-issue of
import/transport permits and duspension/cancellation of L-1 license.

o

347 DEGLARATION QF EDP: | |

| | .
e EDP wil be deglared on the basic promise of lowest EDP/EX:

Brewery/Ex-Winery Price  (EWP) Price net of all duties/fees,
discounts/commission of whatsoever nature allowed in respect of any
market in India, excluding NCJ'l' of Delhi and CSD.

For this purpose, th minirm‘nn ex-distillery price (EDP)/ Ex-Brewery
Price (EBP)/ Ex-Winery Price (EWP) during the period of 13 April 2020
o 315 March 2021 will be the basis for the fixation of the pricing.

It shall be incumben't upon [the supplier to pass on the benefit of
lowering of EDP/EBP WP injany of the States post approval in Delhi,
within 7 days to the Excise Cj‘mmissioner of Delhi, to enable him to 1€~
fix the WSP. | \'

|

3.1.8 FIXATION OF WHOLESALE PRICE

price for inal W8P/ Price 1o Relm]‘(;z_r will be fixed by the kxcise Comumissoner s

unuer
|
[
(u)  For IMFL: [
- ura L- N
Sl Price Parameter \ Rate of Calculation
CNo, | N S S E————
‘1 | EDP(percase) . Determined .
2| tixport Pass Fees ( her case) | As per Exporling State Rule
5 [import Pass Fees | | [190PQICAE o oommei

| |
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4 |Frei I___h_a_r,)e

5 Handhng Charges (per case)

11300 + 1130 per km for 600 cases |
010 ' ‘

)| @0.3% on #1

6 | Insurance Charges (per case

12 | Price lo R(.t.n!c

77 | Landed Price =(142+3+44546) ___
| B | ProfitMargin for L1 | 12% of 47 T
i 9 wsp_ ) —
‘ 10 | Fxcise Duty [ AsperRule 152
| 11| VAT Applicable VAT Rate x (9+10)

=(9+10+11)

(b) For Foreign Liquor(FL):

s Price Parameter Rate of Calculation
No. : ‘
1 [Cost, Insurance & Freight (per | Determined
unit) ‘ ‘ _ , ‘
2 | Customs Duty (per unit) | As per-the Customs Act 1962 &
| Rules
Import fee (per quart) Rs.50/-

4 | Proft Margin (per unit
manufacturer)

for | Determined by Licensce
y

9 | VAT |

5 | EDP (deemed) =(1+2:+3+4)
_ 6 | Profit margin for (.1 f 12% of 5
7| WSP (per unit) ’; =(5+6)
8 | Excise Duty (per unil) | As per Rule 152

Applicable Rate x (7+8)

10| Price to Retailer | l

|

=(7+8+9)

‘r-or implementation of the Excisc bupply
(FSCIMS), the standard operating procedur

o all the licensees of the Department of &

NCT of Delhi, who shall be required to
‘;provismns for IT and non IT infrgstructur
ssful implemen&ation 0
Management System. The Licensee shall

\
o
J 1.9 LOGISTICS AND INFRASTR CTURE:

Chain Information Management System
es for barcoding shall be made available
xcise, Entertainment and Luxury Tax of
procure, install and make necessary
¢ at his licensed premises as may be
f the Excise Supply Chain Information
adhere to all instructions/orders of the

Department regarding supply of consignment to the retail vends of liquor. This
‘ |includcs instructions/orders regarding bar Coding. Further, Excise Adhesive Labels

- lexienuating the chances of duty evasion.
!

these terms and conditions as a whole

W
(Q Page 11

(FALs) manufactured by SPMCIL shall be jmplemented in a timely manner as and
when directed by the Department. The ncw'labels that would be introduced will have
high end sceurity features  which canndt be cloned and duplicated, thereby

13410 The grant of L-1 (wholesale) HCOHSE shall be subject to the acceptance of
nd the licensee should adhere to all
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|

[
provisions of the Delhi Excise Act, 2009, the Delhi Excise Rules, 2010 and
instructions issued there under, ‘

1.1.11 An officer to be designated as Deputy Commissioner (Wholesale Operations).
The officer shall have the following responsibilities:-

i) To prevent unfair trade practices, to monitor operations and c¢nsure
overall supervision of wholegale dealers

i) To constantly monitor demand supply patterns, assure norrnalization of
supplies. DC will have authority to take necessary steps to ensure that
the supply to retail vend from wholesale are smooth.

iit) To prevent supply of spurious and adulterated liquor by rmanufacturers,
vend owners and whplesale istributors.

iv) lo ensurc ecquitable distr‘bution of stock among all vends by
wholesalers.

v) To ensure no wholesale li(_:er*see encourage brand pushing.

vi)  To conduct surprise checks an distributors bonded -warehouse.

vii)  To ensure CCTV system implementation at all distributor bonded
warehouse with a live feed being centrally provided to the DC office.

viii) To ensure no branding violatibns are encouraged by wholesalers.

ix)  Toensure track and trace unﬁder ESCIMS.

13112 The license will be (‘;anczellec!i in case any of the above conditions is
'violated with a permanent ban on|distributing liquor in Delhi and the entire license
Hees will be forfeited. The Cornrnis§iorlcr/Deputy Commissioner reserves the right to

| cancel or suspend any L-1 license as perJl provisions of section 17 of Delhi Excise

'Act, 2009. |

|| . [ T - - -

, 1‘3.1.13 The Government reserves the right for a mid-term review of manner of
levying duties / fees and amount of duties / fee etc. to be paid / payabie in case any
}arnendmcnt is made to the Act, Rule or Law related to liquor & bonded warehouse in
\Delhi during the period of license. /.Lccordinbly the changes if any shall be binding on
all the 1 -1 licensces.

|
"13.1.14 Sustainable and eco friendly alternative packaging material like Aseptic
carfon packs c.g. tetra packs may be allo}ved/encouraged. Excise depariment will
work with industry to monitor the quality standards for the same.

3.1.15 The detailed terms and conditions for the grant of wholesale licenses in
Hfrorm L-1 is annexed. | i

‘ |
4. FRAMEWORK FOR GRANT OF REthlL LICENSE IN FORM OF L-7Z, L-7V

& L-78P1 IN DELHL: | |

' 4.1.1. [he priority of the Governmctl is to ;Eromotc consumer choice and availability
| lof popular as well as niche brands o that t\he customer has a wide choice, besides
taking systemic measurcs to check ;;mugglimg and bootlegging and ensure that there
is adequate spread of retail vends ir) Delhi. The process of granting of the license will
be such as to ensure equitable coverage so that there is no instance of un-served
and underserved arcas in Delhi incltuding Non-Conforming Arcas. The objective is to

) | ‘ PN ey
cnsure cquitable access of liquor sppply tolall the Wards/arcas of Delhi climinating
. . l
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(' he possibility for spurious/non-duty pald liquor. It is also important to ensure
" accountability on part of the licensee in|terms of revenue enhancement besides

" keeping in check the emergence of monopolies and cartels.

In view of the above, the framework for grant of retail licenses shall be as under:
|

i) The number of retail liquor vends will be 849, including five supcr

premium retail vends.
ii) There shall be no Government owned liquor vends for IMFL/FL and
licenses in the form of L-6, L46FG & L-6FE will become redundant,
Delhi shall be distribuled into 32 pre-defined zones. There shall be a

i
! new license in the form of L«7Z lo be granied to cach zone
operalor/allotiee through c- lcndcr and bidding. This method of zoning
and e-tendering shall ensure thal each zone operator conlribules
significant revenue in the form of highest bid per zone.
iv) The revenue collection shall be substantially subsumed into the license

fee of Retail vends in form of L-7Z and the license fee of-each L-7Z
shf\ll be paid monthly in equal installments from the date of
commencement lill the end of the fiscal year as per Rule 48 with The
Delhi Excise Rules 2010, | ' _
v) A new license calegory L-7V shall be granled to each zone
operator/aliottee holding license in the form of L-7Z enabling the
licensee to operate spccmed pumbcr of retail liquor vends in the zone.
Allotment of 32 (77 lic onsos and 844 L-7V retail vends licenses shall
be made through e- tender p‘roce‘“c with the reserve price for license
fees as the base for bldqu |
vii) The vends in the alrﬁ)<>rt zone will be allowed to operate for 24 hours
and will be further pormmed to have shop in shop concept for exclusive
display of various brdnd<
viii) There shall be a new category of retail vend license .in Form L-7SP1-
Super Premium License, which shall be 5 in.number and shall be
premium, international quality retail vends and shall offer high-end
walk-in experiences ﬁor consllmers These 5 Super Premium licenses
(L-78P1) will be tonderc separately in one group to one enlily to be
opened anywhere in the ¢ ity ¢ ixcept the Airport Zone.
The reserve license fee for 7Bupor Premium (L-7SP1) vends shall be
two and a half UmC‘J of the ‘Avoragc reserve license fees of a L-7V
vend in Delhi. ‘
x)  Average reserve license fees|of a vend in Delhi = Sum lotal of feserve
price of all zones/ total number of vends (849 vends)

vi)

4
ELIGIBILITY TO HOLD A LICENSE:

i) No manufacturer or wholesale license holder will be allowed o bid tor
zonal license of refail vend or vice versa. If retailers and
manufacturers/wholegalers are common entities, there is possibility of
formation of syndicates |eading o overcharging and  brand
influencing/pushing t)y entering into exclusivilty arrangements  wilh

ov{umtam brands at lh(; cost of exclusion of others. The retail license

oY .
&&'
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/
A | AO b
/| holder should not have any manufacluring
/] facilities/distillerics/breweries/wineries  anywhere in the country or
4 | abroad either direclly or through any sister concerns/relaled entitics.
[ 1] For this purpose, sisler corl:erns/reldtcd enlities shall mean that the
‘ ; enlilies should not have common proprietor or partners or directors,
K ' ? Majorily ownership (51% or more) of the proprictorship or partnership
} or company should not lie with the same person in all the entities. The
/ s ‘ entities should not have a holdmg -subsidiary relationship or are not
I subsidiaries of the same holijm g company.
\ ii)  Any private legal entity or individual who has proof of filing Income Tax
’ Returns for the last thrco dssessment years is eligible to participate in
[ the bid. }
ili) The entity to participate in the k@nder for zonal license of retail vend should
have net worth of at least Rs.6 crore, it the entity intends to participate in
tender for one zone and net worth of at least Rs.12 crore, if the entity intends
to participate in tender for more than one zone.
iv) No enlity will be allocated qure than two zones in order to ensure that
there is no market La'pturc and cartelization.
v) The carpet area of tr‘;c retail ivend holding license in form L-7V should
not be less than 500 sq. feel (An exception with the approval of the
Government could be made only for vends in non-conforming arcas)

N 1 and not more than 2000 Sq Feet.

ol 44.3 LICENSE FEE: |
|

i) Each zone holding L-7Z license shall have a reserve-license fee-on-the-————

basis of the following formula:

'"=Rs. 8 lakhs multiplied by number of vends in the
|| zone :
{ (For Ajrport vends the fees would be calculated
| Rs. 16llakhs per vend
' "y [Excise Duly =2019420 Excise Duty of the all the existing
| vends excluding Country liquor (L-8) vends in

| || the proposed zone
E‘ 3. [ Average VAT 52019220 (VAT on wholesale i.e. 1871 crore -

' VAT 01 retail i.e. 130 crore) to be apporhoncd
‘ N 3 | pro-rata to the vends in that zone
[ 4

|
|

% 4. | Existing License fee
|

TTxcisc Duty on HCR|[=201920 Total Excise duty on HCR (including
Additional additional excise duty) to be apportioned pro-rata
I =xcise duty on HCR {o the vends in that zone (Rs. 195.20 crores +Rs.
M | ! |21.12 t‘;rores— Rs. 216.32 crores)
f [ Exciso duly on Buifer| =2019-20 Excisc duty on Buffor stock lying in-
,“ ! stock lying in BWIHH (Dl || BWH (pnﬁ biw 11’ receiving & TP receiving) Rs.
i b/w 1I° roceiving & 11| 64.08 ¢rore

including

i | reveiving) e
(Lff" | 6| Total revenue for th(-:‘ SRR
1 lsoneinot920 | L e
f?!'” T 7. | Add 10% to au,o;mt for | =10% of 6
& al e X gr()Wt'I | I R
. 8 '-)l’(otj(zlgﬂr{(%éorve License —Gi?ﬂRoundcd off to the nearest highest
| lee of thezone ______|oumben o e

|
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ii) The license fees for the first year will only be charged on a pro-rata basis from
the scheduled date of commencemant of business to the end of the fiscal year
2021-2022. For illustration, if there are 9 operative months left in the fiscal year
after the scheduled date of commengement of business, the license fees will be
payable only for 9 months cqlculated on pro-rata basis. The license fee of each
sone shall be paid by the licensee inlaccordance with the provisions of Rule 48,
wherein a licensee shall, by the 7th of the month in which he begins his

‘ business under his license and tereafter by the 7th of every subsequent

‘* month, pay in advance one-twelfth of the annual license fee till the whole fee is

paid. The successful bidder? shall deposit 25% of the annual license fee as
security in accordance with rule 48.The 25% security deposited by the licensee
shall be adjusted at close of the yeaﬁr. He may, however, at any time, pay the
whole amount due if he so wishes.

| i) If alicensee defaulls in paying the monthly advance license fee, either partially

-~ or fully, then he shall be liable to pay, on the sum due, a simple interest at the

‘ rate of 12% per annum from the-de {e next following the day on which such

“ payment became due. Further, if the default continues beyond- the 15th day of

\ the month) then an additional penalty at the rate of 0.1% per day on the sum

due till the date of actual payment 'sha;lll be levied. Further, if the licensee fails to

’ pay all the dues (including interest qnd penalty) by the last day of the month
then security deposit shall be forfeit(-’id and the license shall be cancelled and
re-tendered. The licensee “will also be blacklisted and prohibited from
participating in any other tendering prbcess for a period of two years.

iv) License fee shall be per zone and there is no method for per vend license fee,

‘ as the successful bidder of the zone‘w%ll have to pay the pro-rata monthly fee

| for & zone as a whole even if 1for any leason he chooses to set up less than the

| prescribed number of vends in his zone.

v) the license fee may be increased on\\an annual basis to be determined by the
Government every year. \

\
|

4.1.4 DISTRIBUTION OF RETAIL‘.{VENDS IN DELHE

i
|

i) The 272 wards in 68 Assembly Constituencies are divided into 30 zones. Each
»one shall have 9-10 wards and shall be allowed to have a maximum of 27
retail vends (L-7V), having off averaﬂe 3 retail vends in each ward. However,

' cach zone operator (L-7Z Iice‘.nsee)‘ will have lo operate 2 'mandatory vends' in

such ward allocated in the zone and the remaining vends will be 'freehold

I vends' that can be operated ahywheré within that zone.

ii) The New Delhi and Delhi Ce ntonment Assembly Constituencies do not have
Wards and 29 vends shall be allocated for New Delhi and Delhi Cantonment
Assembly Constituencies together.

. iii) There shall be 10 retail vc-znds}at the Indira Gandhi International Airport.

! iv) I'he distribution of L-7V retail vends in wards shall be as under:

e

o)



Vend wards Manda- ’ o -_
i . Wards Totl g
y Zone s in Total fus tory ) N rran Mands Freohgld
Zones ;m' Vet M(“J:j“‘ mﬂﬁ |V°" d1 M;)J\r(;a l{/out.r:\duslu vdu":ud:‘i):.y Y({ndii in
- ] one - Zmuf w:lrfl‘ Vends e3ch Zony 0(':;::"00)(";'
weonwa |30 | 27 [ 810 | 272 | 90 | 2 | 544 | 206 | 1o 9"
s it !
| l | NOMC and | ‘
! | cantonment 1 2¢ 0 {
1 | tonme 29 | 29 0,‘ 0 0 0 0 0 0
» - | |
| ‘ l -
iR Delhi Airport 1 \ 10 | 10 0 0 l 0 0 0 0 0
' 1\ SRR S - ‘ o ol
1 Tota 32 849 | 272 |
e B —
\ |
\‘ \ Kl R . . - | . ‘
A NOTE: Due to rounding off, 2 Zones will have 10 Wards each while the other 28 will

(have 9 wards each. However, each zone w“ill have exactly 27 vends.
" (V)

Distribution of Municipal Wa‘
“ lis annexed.

\

I
| i)
‘ \ \ iii)

V)

vi}

rds in thP Zones and the base reserve license fee

- I .
4.1.5 TENDER PROCESS FOR ALLOTMENT OF THE ZONES:

Allotment will be made tf\r()u&rl e-tender process with the reserve price
for license fees as the base.
A non-refundable participation fee of Rs.10 lakh per bid is prescribed
for each valid bid per zone.
L Ny -
An entity is free to bid for as many zones as it chooses including all the
32 zones. _ J RIS B :
The bids will be opened in a lﬁre-determined,_order, e.g. Zone-1, Zone-
2..... Zone-32, to be decided and published by the Government before
opening of the bids. | As and when any particular entity is declared
winning bidder for two zones, the said entity's bids for the remaining
zones will be considered invalid and will not be opened.
1 ziny applicanl wishes to participate in the bid for only one zone ihen
he shall submit an EMD of Rs.30 crore. If he wanls o participale in
more than one zone, 3\0 shall submit EMD of Rs.60 crore. This EMD
will be refunded if the‘applica t does not win the bid. If the applicant
does not accept the license after winning the bid within the stipulated
limgé frame, the EMD amount shall stand forfeited.
The successful bidder for a zone shall provide a security deposit o
match 25% of the winping bidl amount within one week of the dale of
issue of Letter of Offer, after gdjusting the initial EMD. If a successtul
bidder fails lo pay the 25% |security deposit, the EMD shall stand
forteited. The bidder ‘will aldo be blacklisted and prohibited from
participating in any other bidding process for a period of two years. n
case, the security dedosit is less than the EMD, then thq remaining
amount will be adjusled towards the payment of first month license fee.
The winning biddars for L-7Z license will get a time of 90 days ar\d L-
751’1 Super Pramium outlets will get 6 months from the Qate of \‘S:b.‘u.@
of 1.-72. & L-7SP1 Ii(:enl,l-;e to commence business in all their shops. This
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4.1

vi

ii\i)
iv)

| wi)

vii)

scheduled date of commencement will be non-negotiable and if any
licensee is unable to start operations (partially or fully) by then, they will
still be liable to pay the first installment.

It the licensee is found being engaged in major malpractices, its entire
sone license will be cancelled immediately and re-tendered thereafter.
IFor airport zone licenses, the H1 bidder shall be issued the L-7Z
license only after obtaining |No Objection Certificate (NOC) trom the
Airport Authorities within 30 days. After grant of the license, the Airport
Zone Licensee will get a time of 60 days from the date of issue of
license to commence business in all their vends. This scheduled date
of commencement will be non-negotiable and if any vend is unable to
start operations by then, they will have to still pay the first installment.
If for some reason, the HA bidder fails to obtain NOC from Airport
Authorities within 30 days, then the offer will be given lo the
subsequent bidder (H2, M3 btc. in that order) subject to the condition
that the license fee shall be that of H1 rate.

6 TERMS & CONDITIONS TO\BE FOLLOWED BY RETAIL LICENSEE:
‘ 1

The proposed retail ‘yend in the form of L-7V should corply with Rule

51(1) of the Delhi Excise Rules, 2010. The retail vends can be opened

inlany of the markets, malls, commer_cial,roads/areas', local shopping .
complexes (LSCs) efc. as long as the standard rules and regulations of -
opening a new vendin Delhi is followed which includes restrictions on

opening vends within a specified distance of schools,
institutions etc. | '
fvery vend shall ,provide\ a walk-in experience and designed
accordingly. To ilustrate, customers will not be allowed 1o crowd
outside a vend or inthe pavement and buy through the counter. ach
customer shall be given access inside the vend and the entire selection
and sale process shall be completed within the vend premise. The
vend to have closed glass doors.

Vends will need to bé‘ air conditioned and well it.

Each vend will -havel cCTvV ‘\cameras installed inside and outside the
shop and the recording shall be maintained minimum for a period of
one month. ~ L

Adequate securily arrangemg nts shall be provided by the licensee in
and around each ven"d,

religious

Licensee shall be responsible for law and order and securily around
their shop. In case the shop causes nuisance for the neighbourhood
and complaint is received by the Government, the license of that
particular vend will be cance led. However, there shall be no reduction
in the license fee for the zonex
The retail licenses ghall be'renewable subject to timely payment of
license fee and cormpliance of all the rules and regulations.
The licensees will have to pnsure compliance of all the terms and
conditions of the Iicor?se incl\ﬂding but not limited to:

| |

.
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,‘ l
. \ A
Timely payment of fecs “ \O
Ensuring walk-in retail experience

No major complamts from the nearby community against the shop.
Neighborhood should not experience any disturbance duc to the

c 0 T8

vend. ‘

-~ @

Maintenancao ot law and ordor and good conduct in their vicinity,
Ensuring no spurious llqduor is sold.

g. Ensuring no brand pushi
|
‘ h

J\g to consumers,
Ensuring consumers have choice of brands in their vend.

Mandatory purchase of Qupply from L1 license holders in Delhi elc.
‘ and no direct purchase fr{om manufacturers.

Ensuring no und‘erago persan is sold alcohol and an 1D check is
| conducted when pecessary.
N Licensee will ensure no\‘ dry snacks or cooked food outlet gets
» ‘ opened right outside the shop which encourage people to drink
A and loiter around the shoTp itself.
) The compliance of license parameters and maintenance of law and
‘ order in the vicinity of his' vends shall be an important parameter to
R decide whether his zonal license should be renewed at the end of year.
i ‘\ x) Stringent penal dctlon will be taken against any licensce if any of the
14 ‘\ ‘ conditions are not comphod io including but not limited to immediate
I \ ‘,

|

|

cancelling of the hwnso of thl‘ particular vend. It may also icad to non-
renewal of zone llcense in subscquent years.

xi)  The detailed terms and conditions for the grant of Retail licenses in
B \ Form L-7Z is annexcd.
(I

fj.l \ \‘ !

/| 417 SPECIAL CONDITIONS FOR SUPI

TR PREMIUM VEND- L-78P1:
\
I

The retail vend in the torm of L-7SP1 should comply wnth Rule 51(1) of
|l \ the Delhi Excise Rulos 2010.

The winning entity foq the e-tender of 5 L-7SP1 licenses shall tic-up

with any one or more! of the gonal operators (excluding Airport Zone)
| t . and convert their existing vends into a super-premium vend by arriving

at d mutual agreomont with the zone opeldtor holding license in the
. i ‘ form of L-7Z. ‘
i |

|
iii)

Super Premium \/ends shall have a minimum carpet arca of 2,500 Sq.
N Ft

Supcr Premium Vends will bv# allowed to sell products only above Rs.
200/- MRP for Beor ar d abov
|

Rs. 1000 Retail price for all other spirits
| including but not limited o Wr(Iskoy, Gin, Vodka, Brandy etc,
i v) Super Premium Vends will nged to stock at least 50 imported (BIO)
N liquor brands including wines (%ECRS) ete. brands in the store.
‘ “ vi)  The Super Premiurn

ends can dedicate up to 10% of their space to
‘ sell ancillary products .such d% Cigars, liquor chocolales cte., high-end
\

art paintings, high valu(‘ mc‘rchandlso such as bottle openers,

ice
| boxes, bar glasses olc' \
b@d%
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/ vii)

| viii)

X)

x1)

xii)

|| ii)
iii)

| | iv)

\ vi)

'41.8 QUALIFICATION CRITERIA FOR IL-7sp1

A i)

\
The Super Premium Vends can setup a tasting room within the \0\
premise which will have Lo be an enclosed area, nol visible from rest of
the store. This room can only hold (raining and tasting sessions.
Super Premium Vends are permitled to have shop-in-shop concept for
exclusive display of‘various} brands in exclusive shelves, so that the
customers can walk-In into the display for their selection of products.
Super Premium shops will be allowed to be open till 11 PM, one hour
exira from L-7ZJL-TV liconsog vends.
The mechanism for adjusting the license fee of the L-7SP1 licensee
against the L-7Z/L-7V shall be that L-7Z/L-7V will continue to pay the
total zonal fee and a proura;‘a adjustment for the vend tied-up with L-
751 will be made against the monthly license lee payable by L-7SF1
licensee. To illustrate, a zone consisting 27 vends is allotted al a zonal
license fee of Rs.27q crore per annum and the L-7SP1 consisting of 6
vends is allotted at allicense ':feo of Rs.125 crore; in this case assuming
that the L-7SP1 licensee takes all the 5 vends from this particular zone
then the zonal licenste wil pay annual license fee of Rs.270 crore and
the L-7SP1 licensee will pay annual license fee of Rs.76 crore ¢ alter
taking the pro-rata ad]ustmem‘t of Rs.50 crore.
The license {fee may be increased on an annual basis as determined by
the Government, ‘ |
All the other conditions applicable for L-7V shops would apply unless
sp?ciﬂcally mentioned as an,g‘e)gception in the abqy_e _ppi,r)_ts;

The reserve_license _fee for. guper.Premium.V(L-.Y.Sm,)_vondsﬁshall be—— —
iwo and a half 1imesrlof the Average reserve license fees of a vend in
Delhi. Average reserve license fees of a vend in Dethi = Sum total of
reserve price of all zones/ (hel number of vends excluding the five super
premium outlets (849 outlets)

Allotment will be made through e-tender process with the reserve price
as the base license fees. Thi} participation fee of Rs.10,00,000/- shall
be levied for participation |in the tender process. The EMD for
participation in the bid shall be Rs.15 crores.

Any entity or individlﬁal bidding for Super Premium Vends must have
experience of Op(-)ralil)g»high-i uality liquor vends anywhere in India. At
least one of these vends srﬁ)uld be a walk-in experience store with
2,500 $q Ftor above retail ar?a and operational for at least one year.
Any entity or individual bidding for Super Premium Vends should have
experience of retailing of over|50 BIO brands .

Joint Ventures between enlilies are also eligible to apply. In case of a
Joint Venture, at least one of the partner firms of the Joint Venture
should have the required expérience individually as detailed above.

The detailed terms dnd conditions for the grant of Retail licenses in
Form L-7SP1 is ar\r1efcd.

4.1.9 OTHER CONDITIONS OF hETAILiLICENCES

\ |
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Every license in torm of L-77 L-T

: (£, L-7V and L-7SP1shal
-very o all b
sub;g:ted t;) the .co_nd!tlons‘ that the licensee shall complf with the
{:rowelo:j\ 0 De“jl'tste Acl, 2009, the Delhi Excise Rules lramcl(i
1ereunder, terms and conditions of grant of license in form of L-7Z, L

7V and L-7SP1and orde 5 - S .
time o time. \ * Tssued by the Excise Commissioner from

granted

ema (o] I
L-7V & L-7SP1 Llcénsee wlll be entitled to retail sale of Indian and

ljorelgn liquor and ghéll procure all categories of liquor only from L-1
licensee. ‘

No person to whom license has been granted license in Form L-77, L-
TV and L-7SP1, sh:a[l be entitied to claim renewal thereofl and no clzyxim
shall lie for damages or otherwise in consequence of any refusal {¢
renew a license on expiry of Period for which the same remain in force.

Every licensee in Form L-7Z, L-7V and L-7$P1 shall be bound to
furnish any/all inforr‘nation iﬁﬂ connection to' their gperations truly and
faithfully within the time prescribed by the Excise Departmenl. Any
refusal to furnish the'!inform' tion, furnishing of false information or non-
compliance of orders willjbe regarded as breach of Terms and
Conditipns on which ithe Iicer?se is granted.

In case of a surrender of a rétail license by a zone allotlee, the securily
deposit shall be forfeited and the zone will be re-tendered and the said
licensee will be prohibited fr‘mem participating in the bidding process for
a period of two years.

Shifting of retail vends (L—l7,v & L-SP1)_shall be allowed and no-
additional fees will be charged for the same. However, the condition of
number of mandator‘P/ and freehold vends in a ward/zone will need to '
be maintained.

Retail license will be a renewable license to be given by the Excise
Department as per the Rules, :
endering process, the L-7Z licensees will
submit their inputs regarding the MRP to
The Excise Commissioner will fix MRP for

Alter the completion| of the
be given two weeks|time to
the Excise Commissjoner.

each product after taking intg
licensees and the price ot
Haryana, Uttar Pradesh,
Commissioner will a)So prov
L7z and L-7SP1 Ii(:pnsee a
will be followed at the time

account the inputs from L-7Z and L-75P1
he product in. the neighboring States i.e
Punjab and Rajasthan, The Excise
de an opportunity of being heard to each
s prescribed in Rule 54. Similar process
of introduction of new brands during the

course of the year. The lice
discount on the MRP.

nsee is free to give concession, rebate or

‘ .
HCR segment shall Lirectly q)urchuse only from retail vends (L-7V & L

$P1) and not from LiJ. Simil
permit holders such|as P-1Q
retail vendors (L-7V & L-SP1

arly, events, weddings and any other day
, P-10A, P-13, P-10E shall buy only from
and not from L-1.
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¢
ed but no branding will bo . A
. . | ? allowed
outside the shop in any for cept the signboard for the shop ito(j;
No branding, standees, banners ore

. Installations should be put anywhere
outsqu the shop. The brand_ing will have to be striclly limited lyNSIDE
the shop. ‘ ‘

4.1.10  POWLER TO SUSPEND/CANCEL LICENSE |

3 i) The Authority granting license in form of 1-7Z, L-7V and L-7SP1 may
L suspend or cancel the Iiccn‘;se as provided under Section 17 of the
Delhi Excise Act, 2009 in the following circumstances, after giving
reasonable opportunity of being heard:-
|

| |

a) If the license is tqansferrﬁd or sublet by the holder thereof without
the permission of | .icensin,g Authority;

| \ ‘

l | b) Il any excise revenue pay"ci\blc by the holder thercof is not duly paid:

c) Inthe event of any‘ broaci{ by the holder of license or by his servant
A or by any one acting on, his behalf, with his express or implicd

! permission, of any ol the Terms and Condition of the license;
i | |

i i e

: d) If the holder of license or his agenl or employee is convicted of an -

il offence punishable under|Delhi Excise Act, 2009 or any other law

A for the time being in force, relevant and connected with Excise
ool matter relating to|Excise Revenue or of any cognizable and non
1 \| . bailable offence under ah’yi other relevant law;

. | .

‘ e) {f the purpose for VLIhICh the license was granted, ceases to  exist:
| \ b

f) If the license has Ue‘cn obtflined through misrepresentation or fraud.

i) The Licensing /\utho‘rity may order lorfeiture of pait or whole of
‘ \ ‘ Security Amount in (:c\se of b each of any of the Terms and Conditions
‘ of license in form of L47Z, L-7V and L-7SP1.
iii)  The Terms & Conditions of the Delhi Excise Act, 2009 and.Delhi Excise
Rules, 2010 and all‘, orders/‘directions issued there under shall be
i deemed to form an integral and inseparable part of the Terms and
fz Conditions as if they were cx;‘nressly set out in the Terms & Conditions
! for grant of license in form of L-7Z, L-7V and L-7SP1. Applicants arc

N also herby advised lo accoss}, read and understand the same before

| applying.
I

|| 4.1.11 POWER FOR FORFEITURE OF SECURITY:

‘ .

In case of a surrender of a retail license by a zone allotliee, the security
deposit shall be forfeited and the zone will be re-tendered and the said licensee will
also be blacklisted and prohibited for participaling in any other bidding process for a
| period of two years. "
‘ Page 21 .rf 26
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4.2 simplification and Rationalisation of liquor pricing including Excisc
Duty and VAT:

4.2, Since the entire Excise duly and VAT has been subsumed into the reserve license
ee for retil vends, itis decided thal Excise Duty and VAT shall be charged for better control
and accounting by the Departments. Hence Excise Duty and VAT shall he charged al the
rate o 1% each. However, the VAT for cormlgmption “on" the premises (MCR sector) shall
conlinue to be levied at the rate of 25%. i

14.2.2 This will minimize the possibilities c;;f siphoning or avoidance of VAT, Excise
duty. |
!

4.3 Sale through Canteen Stores Depari‘tment (CSD)
| |

At present, sale of Indian Liquor arid Foreign Liquor through Canteen Stores '

Department (holders of License in Form L-23/L-23F) is given rebate of 50% of the Excise
Duty on Indian Liquor and 25% on Foreign l,iqﬁ;or. Under the New Excise Policy, the bxcise
|Duty is being substantially subsumed into license fee of Retail Vends. Itis proposed that the
‘supply of liquor to the defence personnel should continue seamless and in such a manner o
{hat CSD Store are not burdened by such a heavy license fee as is being expected from the
regular retail vends. Further, the GoM has rpcormnended that the Excise duty shall be
maintained approximately at the current ralcs-\ and necessary amendment be made in the

Tules. ! l

Al present, the excise duty contribution\from Sale through CSD for the year 2020-21
was 91.87 cr. Accordingly, it is proposed \that rate of Excise Duty for Indian and
Foreign liquor shall be 65% of the Wholesale Price (WSP) on sale through Canteen
'Stores Department. At this proposed rates, the overall excise revenue from CSD shall
remain at approximately the same level as in the previous years. The change induly
will howaver lead to proportionate lower Excise duty levy in lower segment brands vis-a-vis
the premium segment brands with the overall tax revenue remaining approximately the
same. The prices of lower segment of liquor will come down due to rationalization of duly
stiuclure. However, the prices of pr(v}mium liquor brands are likely to rise by proposed

I moditication in duty structure. 1

4.4 Microbrewery:

‘ ‘Ihc relail vend of beer manufactured by a midrobrewery is granted license in form of -1
land is granied for consumption “off" the premises to any independent restaurant as per.
. lapproved lerms and conditions. In regard to microbrewery, following terms and conditions
shall also apply: ‘ ' T

\
|4.4.1 Draught beer shall be alloweld to be t\akcn away in bottles or ‘growlers’.
| *‘
\
4.4.2 Draught beer shall also be pllowad {o be served at permitted events which
ihave lhe 17-10, P-10E, P-11, P-13 permits. [However, wherever draughl beer is being
served 4s a tuke away, clear signage and information will be need to put up aboul its
short shelf life and the bottles will have to mention the expiry date clearly.

| ‘
| ;4.4.3 Micro-Brewery shall be allowed to supply to other bars and restaurants who
‘Have I.-15, L.-16, L-17, L-19, 1.-20, 1-21, l--')_%, L-29 & L.-38 licenses.

1 |
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444 The orders can only be placed by the .

| 7 ‘ : y the above licensc a b

"vend (L-7VIL-TSP1) who will procure the product from an L;} gl(::?if)ru’t through 4 retail
or.

| 445 tach micro-brewery will have t .

S 2 to appoint a L-1 distri .

salc. PP L-1 distributor for any off-premise
l

: 1[_?‘_:; H\E l-l (?listlibutOI and the MiCl O-B eWely W|” ‘the the l‘C“ipOlI‘Sl’bi“ty to
| T¢I orce e Cxplly dd’ te and ensure no p OdUCt Out.,idc " p. : i ‘

n v n S 1¢ eXpIl ate 1S Qing s
e 0 i L‘. ‘ ) | y date i¢ b 2N¢ .;()|d

4.4.7 /\ny'l.-“l{S‘ L-16, L-17, L-19, L-20, L-21, L-28, L-29 and L-38 license holder
found sclling draught beer after its expirL/ date will immediately have his license
revoked. : )

barcodes:

4.5 limely implementation of the new
|

|

| |
"I“hc i:-.xcise Department has introduced {Excisc Adhesive Labels with high end
| sceurity features manufactured by Seourityl Printing and Minting Corporation of India
| [l.imitod (SPMCIL) to avoid tax evasion arﬂd plugging leakages in supply chain and

;lhas signed an agreerment with SPMCIL. \
Ilhese EALs have necessary clauses regarding advanced technology and high
;security features i.e. (anti-counterfeiting é;pecial tag printing ink, mark with 3-D
features and Online verification of labels \)i(ith Checko App) used in the>printing of

454 The Excise Adhesive Labels

(EALs) manufactured by SPMCIL shall be
implernented in & timely manner. | _

ity features which cannot be cloned and
\ces of duty evasion. Further, till the
esent systerm of bar-coding and ordering

4.5.2 The new labels have high end secu
duplicated, thercby extenuating the cha
‘ i(rmg)lcrracr1tatior1 of the new barcodes, the p

through FSCIMS will continue. l
|

- gpecial Inspection Teams: \
al authorit)j that has been entrusted with the powers

aluable Government Revenue under the
ni Excise Rules, 2010 and terms and

as
'The Excise Department is the fin
to plug the revenue leakages and protect

| provisions of Delni Excise At 2009, De
conditions framed thereunder in. Accordingly:

up to constantly check and exarnine the
warehouses to ensure that none of the
be done to maintain the quality standard

Delhi.

461 Special Inspection Teams will be sct
conduct and operation of retail vends and|
licensing terms are being violated. I his will

linat is expected of any shop being setup in

e? page 23 pf 26
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‘\
|
4.6.2 An officer to be appointed 2 Deput _
/ operations). | puty Commissioner (Wholesale

|

NIRRT l

4.6.3 Constitution of special teams for ,E:ample collection: Teams will be se

1 cyslematically pick up samples fi \ e set up to
oY y pick up samples from bonded warehouses, retail vends, holels, clubs

i and rgstaurants across all brands and the report of the same will be published ’On th;

| v‘mt.)mle.. Any L-1 lhlcens_e holder EOF retail shop owner found in possession spurious

\ liquor will lose their entire license and ‘wi\l be subject to criminal procecdings as per

‘ applicable laws. They will be permanently black listed and barred from operating in
Delhi and in good faith, the information of the same will be provided to the Excise

' Department of all other States. |

|

|

| |-
| - ~ . . . ' .
| 4.6.4 Supply of spurious liquor is a sefious public health hazard. To keep this in

|| cheek the Government of Delhi will setup @ state-of-the-art lab which will specialise

| in detecting spurious and counterfeit liquclr. Govemment will work with the industry to

set the safety standards and practices for‘the same.

1 : |

, n

‘ | 4T New License in the form of L-3%¥ for Banquet Halls, Party Places, Farm
| touses, Motels, wWedding/Party/Event Yenues

i ‘ |

Vo \ Currently, Banquet Halls, Parly Hlaces, F—larm Houses, Motels, Wedding/Party/t:vent
: Venues are required to avail tomborary license in form of P-10, P-10A, P-11 & 213
il tor parties and functions organized. Accordingly:
! \

1 \

‘ .38 for Banquet Halls, Party Places, Farm Houses,

4.7.1 New License in the form of L.
wilh permission to scrve indian and Foreign

\}) wotels, wedding/Party/Event Venues

{

1 | ligquor all the parties hosted at their.pr mises on payment of one-ime annual fea

‘y‘ as per the following slab:- ‘ W

N ‘ ‘I

o - e e
! \ sl. Carpet Area of Banquet Halls, Party Fee (in Rs.)

\,ﬂ l No. | Places, Farm  Houses, | wedding/

I o Party/Event Venues (I Sq.Ft) I O S
U e Jusesoo —B000_
1| | b)) | Abaye 5,000 and uplo 15 Goo | | 1000000 ..
| ‘, | 9. ./\bfﬂc;Lb‘lQQQ.-,__....-:_..\._.___\ra._..___, 1500000

|
B ‘ ‘

| . , L | . .
4.7.2 No separate P-10 license will be equired at any event being conducted al
| ‘ {hese venues once the yearly license is adquired.
|

s of the entire usable carpet area which

|
4.7.3 The area will be calculated on the Basi
ase of venues with multiple floors, the

|
| is leased out for gvents and gatherings. |n ¢
| . |
| carpel arcd of cach floor will be cqlculated.
|
! 4.7.4 the venues which conduct, mulliple events will have to take this mandatory
| eense in order to serve liquor in their pre iscs.
L of 26
|
|

|

@‘fgoﬂ) v ! pape

e e




|

/ > & Iori . .

4.7.5 Forin-house party or any function in any Communit )

‘ coblo at th / y Centre, the P-10 fee wi
be applicable at the rate of Rs.10,000/—i per event, irrespective of t(f:]c, gtﬁgggrw(x)lfl

guests. |
|

f 76 srve i . . y PRTY )
’ 4.1.6 _To s;uvc liquor in Banquet Hdl!?, Party Places, Farm Houscs, Molels,
o wedding/ 1 arty/Event Venues, the one-time P-10E license fee will be Rs.50,000/-
' per event, if the said venue does rol hold regular license. '
l

|
Pk, New Policy for Hotels, Clubs and|Restaurants (HCR)
|
stry is a significant contributor to the State's overall ¢conomy-
ent, generating ta* revenues, to being a buyer of goods and
services from several other industries and sectors which are dependent and arc
positively impacted by it. Therefore, }it is necessary to create a conducive
crvironment and improve the conditions |for smooth operation of business in this
industry. Besides, many of the conditionsirestrictions related to Excise operations in
| HCR need to be insync with the present-day business and social perspectives.

The hospitality indu
" from providing employm

al of increasing Excise Revenue and providing

il liquor should be remo’ved.‘
' That, the requirement of obta ning multiple licenses prior to grant of Bar
i \ license may be donci away, Qvith. Instead, the Fire NOC may be the
i \ only mandatory requirement for obtaining the Bar license. This will go
p \ a long way towards 'Fasc of Doing Business' in the National Capital.

‘ ‘ vi) That, the timings of operation of Bars may be brought al par with the
;1‘ N neighbouring cities.

i ‘ vii)  That, the operational fequirements of HCR segment may be relaxed by
‘ ’ ‘ permitting liquor scrvice in thic open spaces Viz. terrace/balcony/lower
‘ arca, additional dispensing counters with nominal fee, casy transfer of
‘ ‘ license, etc. ‘f

\ 1 In order to meet the twin go
Lo favourable environment and conditions tothe licensees of HCR segment, following

\ | objectives are taken into consideration:

' l ‘ i) That, thc license fee should be rationalized on the basis of arca insteed

| of scat covers. 1
i i) That, the age of ;seliing/sawting liquor should be in consonance with

ihat of the neighbouring States.

\ \ iiiy  That, the archaic rules related to not allowing music in independent
Ho - restaurant&andfpastiyngfof’-pu’blie—notiee——befere-gr»ant—oﬁ HERdicenses
i 1 i should be done away with. 5 : - o
bl iv)  That, the impractical; restric]ions relating to storage and secrving of
]

5.1 Policy initiatives for Ease of Doing Business

: | |

| Il be allowed to serve any Indian Liquor and

‘ fForeign Liquor in any area wig‘hin the licensed premises, including open

spaces viz. terrace / balcony / lower arca of licensed premises with the

| condition that the. liquor serving arca shall be screened off from the
|

public view.
i) The bars in Hotcels, Rostaura}'ns and Clubs are allowed to operate till

03:00 A.M. excepl those licensees which have been given license 1o
{ operate round the clogk sorvic"c of liquor.

‘ ||
| i) | icensees of HCR sha

|

| Page 25,0f 26
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] i)

iv)

V)

vi)

vii)

viil)

ix)

X)

Xi)

1 6.

The prevailing Country Li

License fee for the R

-l ¢ HCR segment is rationalis

size/area of the premises duly i‘ndorseh (g;llnt?]’(idll'v-ed e Jais of
overs. F ! ) . 2 license, instea
ggvcrsf Fl.:lther, :‘)rl.fIUd| 10% automatic increase in Iic:enc;edf(éfeitﬁ‘l
liscon inued. Decision on fees escalation will be taken on un ¢ ) "S
basis by the Government. | un anna
['he HCR llcensesysha'll b% issued with the mandatory requirement of
Fire NOC as per the guidelines of Delhi Fire Service.

| |
~ |

IHotel, (,l.ubg. and Rbstaurums shall have to place Purchase Orders with
the Retail Licensees only.

The licensee will $e allowed to serve Indian Liquor, Foreign Liquor
wine or beer either in glasses or in full bottles. However, it shall be lhé
sole responsibility of the licensee to ensure that no customer takes the
served bottles out of the licensed premises. '

The licensee may store Inc;]an Liquor and Foreign Liquor at any place,
including refrigerator, withinjthe licensed premises.

The licensee may retain two‘. dispensing counters without any addilional
charge. However, for oper?tirlg more than two dispensing counters,
additional paymer1t'|@ 5% of the applicable license fee per additional
counter shall be charged. |

The requirement of pasting of public notice before issuance of HCR
licenses is now dispensed With. _ '
The last date of payment of excise renewal fee in respect of MCR

licenses will be 15th March instead of end of February.

The Terms & Condiéions for transfer of License in case of Independent

restaurants (L-17 and L-19)|shall also be applicable to Hotels & Clubs

(115, 1-16, 1.-21, 1.-28 and 11-29).
The HCR licensees arjﬂ permitted to play any type of
entertainmenUperforhnance ncluding music and- musical instruments,
dancing, or singing py prof&ssionals or DJ, live Bands, and Kuaraoke
on its premises.
There shall be no restriction|of shelf life of opened liguor bottle kept in
the Bar counter in HCR.
The detailed terms and con
Form L-15, L-16, [.-17, L-19, [L-20, 1-21, L-28 and 1.-29is annexed.

ditions for the grant of Retail licenses in

\\@

" (#or vends shall continue to operate till the new

' ! Country Liquor Policy is framed.

il | ~
\ e

i - * W&

H(; JX i (ARAVAZEOP] KRISHNA)

Iy S iged y (IAS)

| L2 S | COMMISSIONER (EXCISE)

| Page 26/0f 26
| |

PR



OFFICE OF THE COML’ISSIONER OF EXCISE
GOVT OF NATIONAL CAP|TAL TERRITORY OF DELHI ‘
L& N BLOCK, VIKAS BHAWAN, |.P. ESTATE, NEW DELHI-110002,

S AND CONDITIONS FOR GRANT OF L-7Z/L-TV LICENSE FOR THE YEAR 202122
=

ND CONDITIONS FOR GRANT OF LICENSE IN FORM L-7Z (ZONAL LICENSE FOR f

TERMS A &

Lo AL VEND OF INDIAN LIQUOR AND FOREIGN LIQUOR) AND L-7V (RETAIL VEND OF INDIAN 1|
{IQUOR, FOREIGN LIQUOR IN A ZONE) FOR [THE EXCISE YEAR 2021-22 FOR THE RETAIL ‘
GALE OF INDIAN AND FOREIGN LIQUOR EXCLUDING COUNTRY|LIQUOR IN THE NATIONAL “

CAPHTAL ERRITORY OF DELHI FOR THE LICENSING PERIOD 2021-2022.

Zonal License in Form L-7Z of Indian Liguor, Fpreign Liquor & in ‘Form L-7V for retail vend of | l

|ndian Liguor, Foreign Liquor in a Zone, in the National Capital Territory of Delhi shall be}
granted by the Government for the year 2021-2022 in accordance with the following terms and }

conditions: -
1. LICENSE FEE

11 £ach zone shall be grantéd license in the|form of L-7Z through e-tender process and shall |

pay the license fee as determined through o-tender. This is further subject to carnest money

deposit (EMD) and securily deposit as pres ribed in thhe e-tender docurnents. 1

1.2 The license fees for the first year will only be charged on & pro-rata basis from the scheduled
date of commencement of business to the end of the fiscal year 2021-2022. For illustration, if ‘
\here are 9 operative rmonths left in the fiscal year after the scheduled date' of commencement

of business, the license fees will be payablelonly for 9 months calculated on pro-rata basis.

13 The license fee of each zone shall be paid by the ficensee in accordance with the provisions
\/ of Rule 48, wherein a licensee shall, by the|7th of the month in which he begins his business
under his license and thereafter by the 7th pf every subsequent month, pay in advance one-
tweltth of the annual ticense fee ill the whole fee is paid. The 25% security deposited by the

licensee shall be adjusted at close of tne yelar. He may, however, at any time, pay the whole
i I
I |

P ,_\»7"\ K amount due if he so wishes.
ey ‘
T 14 If a licensee defaults in paying the monthly jadvance license fee, either partially or fully, then ‘ L
L.// he shall be liable to pay, on the surmn due, a simple interest al the rate of 12% per annum from ~\
nich stich payment became due. Further, if the default l

the date next following the day on w
continues beyond the 15th day of the month, then an additional penalty at the rate of 0.1% i

per day on the sum due till the date of actual payment shall be levied, Further, if the licensee ] ‘
fails to pay all the dues (including interest and penalty) by the last day of the month then | \ ‘

security deposit shall be forfeited and the I'cense shall be \cancelled and re-tendered. The
licensee will also be blacklisted and prohibited from participating in any other tendering
process for a period of two years 1 |

|

|
1.5/ License fee shall be for the entire zone in [Form L-7Z.Licer‘]1$e in Form L-7V is only a sub-
~ license of L-7Z and accordingly, the succcresful bidder of the zone i.e. L-7Z licensee shall
have to pay the pro-rata monthly fee for a zone as a whole,| even if for any reason he
chooses to set up less than the prescribed number of l‘vunds "ill l’o‘ﬁm of L-7V in his zone. '

|

1./6’ The license fee may be increased on @n annual basis to be determined by the Government

every year.

|
2. ELIGIBILITY TO HOLD LICENSE \ ‘w \
1
{

2.1/ Any private legal entity or individual who hai proof of fiing Income Tax Returns for the last

three assessment years is eligible to participate in the bid. | \

|
page L of 7
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l

The eligibility to participate in the tende
least Rs.6 crore, if the entity intends to
least Rs.12 crore, if the entity applies fo

/

No entity will be allocated more than twd

23

24, The carpet area of the retail vend holdi
sq. feet (An exception with the approvy
non-conforming areas) and not more th

2.5, The proposed L-7V retail vend in a zo

7

only) meters from the following:-

a.
Colleges and other Ins
NCT of Delhi or Gowt. df India). | [
b. Religious Places havir
400 (Four Hundred only)sq. ft.
C. Hospitals with fifty bed

/
28 No manufacturer or L-1 license holde
vend or vice versa. If retailers and man
is possibility of formation

cost of exclusion of others The retail
facilitics/distilleries/brewerie s/wineries
or through any sister concerns/related

entities shall mean that the entities should not: have [common proprietor or partners or f:
directors. Majority ownership (51% of more) lof th prpprie‘torship or partnership jor I
company shall not lie with the same pe ’
a holding-subsidiary relationship or are

2.7, The cntity to participate in the tender for

" Rs.6 crore, if the entity intends to parlicidale in tender fo(r one zone and net worlh of at |()TJ$( |
Rs.12 crore, if the entity intends to participate in tender for morejthan one zone

3. HOURS OF SALE AND DRY DAYS

>

317

Major Educational lnsftutions (Middle|and

of syn
influencing/pushing by entering into exglusivity arranJert1ents with certain brands at the

. |
Sale of Indian liquor and foreign liquor| shall be ‘allowed between 10.00 A.M and 10.00 P.M.

R ) | |
[ for retail vends shall also have net worth criteria of ét

participate in tender for one zone and net worth of at ”
r more than one zone, ’ ’ I

zones. | (]

0 | | |
. I ’ |

g hcensg in form L-7V should not be less than 500 ’

| of the Government could be made only for vends in | |

an 2000 Sq Feet. | [
| | ! l

‘ | i
he should not be Ioc‘,aled within 100 (One Hundred ;I

|and Higher Secondary Schools gnd
itutions of higher learning, recognized by the Govt. of
' !

[, |
g puced ';;tructure w{nth a covered area of more t u/n

| J ‘
1

I [ ! }

f will be aliowed to} bid for zonal license of refail
Jfacturerfs/wrlolpsalers are common entities, there
dicates 'leading to overcharging and brand

$ and above.

icense Holder }shail not have any manufacturin
anywhere in the country or abroad either direct)
entities, For this purpose, sister concems/relat‘a‘d'

not subsidiaries of the same holding company.”’ f
i | ‘

retail license/ vends should have net worth of at least l“

i

rson in all the ntit'ﬁes. The entities shall not have

H
: (|
L

3.7
v

due to change in the hours of sale of

-7V during the licensing ycar 2021-22 | |

DISTRIBUTION OF RETAI. VENDS

hive 9-10 wards and shall be allowed

average 3 retail vends in euch ward.
to operate 2 ‘mandatory vends' in eac

will be ‘freehold vends' that can be of

only. However, vends located at the ai&port shall be allqwed to operate round the clock.
The Government shall declare any day as dry day in accordance with Rule 52 of the Delhi

“Excise Rules, 2010 which maybe at par with the neighporing States. The L-7Z Licensee shall | |,
not be entitied to any compensation or relief due to anyincrease in the number of Dry Days or

(i) The 272 wards in 68 Assembly Cor

Indian and Foreign liquor in the retail vend in the form df

IN DELHI:, \

| | |
stitucneies ure dmdéd into 30 zones. Each zone shall
{to have a maximum of 27 retail vends (L-7V), having on
lowever, each zbne operator (1.-7Z licensee) will have )
vward allocated in the zone and the remaining vends | !!
ated anywhere within that zone, | i !

€|
|
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\ 4

(o operate 2 'mandatory vends' in each

will be ‘frechold vends' that can be opera F

gp/‘rhe New Delhi Municipal Corpor
Jonstituencies do not have Wards and
Corporation (NDMC) Area and Delhi Can

@f There shall be 10 retail vends at the |

ward allocated i the zone ang the re

ted anywhore within that zone.

glion (NDMC) Area

24 and Delhl ¢
29 vends shall be allocateg for NC(A”"‘
1. Assembly Constitye

[
Assernbly
: w Delhi Municip
neres togethor

"dita Gandtyj Internationu| Airport

|

maining vends \

P

4.2/ The distribution of L-7V retail vends in wa ds shall be as under:
: it N N
| I | Mandu || T T -
Vend e ‘ [, Mand: ‘
. . A i:\ Total Walds Wﬁnrg‘q tory || Total _:Onryd Freehold |
“ones each| Vends| Allgcy- ..m. Vu."ds Manda | Frechold Vends Vends in
Zone ted tuch n- | -tory Vonds in cach
Zuqu each | Vends cach Zone
S S N | Ward | Zone | (apProx.
. . , | T T
MCD Area 30 27 810 | 2712 g 2 544 266 185 o
NDMC and | ‘ T J ]
Cantonment Area i 29 | 29 ¢ 0 o ) o 0 0 0
Delhi Airport : | ‘
por 1 10| 10 0 0 0 | o 0 0 0
. | ‘ ’
Total 32 849 | 272 L, )

*NOTE: Due to rounding off, 2 Zones will have 1
each. However, cach zone will have exactly 27 ve

5. TENDER PROCESS FOR ALLOTMENT OF T

@}-/ Allotrnent will be made through e-tender
fees.

A non-refundable participation fee of Rs.
zone,

>

5.:1/’ An entity is free to bid for as many zones
54 The bids will be opened in a pre-determir
decided and published by the Governmen
particular entity is declared winning bidder fc
zones will be considered invalid and will not k

5.5°1f any applicant wishes to participate in the b
185.30 crore. If he wants to participate in
crore. This EMD will be refunded if the appl
accept the license after winning the bid wit
stund forleited.

0 Wards 'leach while| the other 28 will have 9 wards

nds, | ‘
| |

1E ZONES: | i

process with the re%erve price as the base license

|

10 lakh qjer bid is prescribed for cach valid Eid per |

PRRr-=

|
|
rilg all the 32 zones. ‘
| |
-1, Zone-2..... Zone-32, to be
t before opening of| the bids. As and when any
r two zones, the said entity's bids for the remaining |
e opened. L

| |
id for only ane zone then he shall submit an EMD of
ore than' one zone, he shall submit EMD of Rs.60
jcant does not win the bid. If the applicant does not
In the stipulated time frame, the EMD amount shall

Fs it chooses includi

ed order, e.g. Zone-1, Zone-2

5.6 The successiul bidder for a zone shall provid

|

Ie a securily depbsit o maltch 25% of the winning bid

amount within one week of the date of issue of Letter of Offer, after adjusting the initial EMD. If a

successful bidder fails to pay the 25% secur

ly deposit, the EMD shall stand forfelted. The bidder

will also be blacklisted and prohibited from participating In any other bidding process for a period
of two years. In cuse, the security deposit i less than the EMD, then the remaining amount will

be adjusted towards the payment of license ﬂ

ce,

Page3of7




6.” PROCEDURE TO APPLY
6.1  The applicant applying for grant of L-77 Lid
anon-refundable participation fee of Rs, 10,
6.2  The applicant shall be required to submit th
(@) An - Alffidavit with regard to qualif
Section 13 of the Delhi Excise Act,
(L)A copy of Permanent Account Ny
Returns filed by the applicant for th
6.3

\4

rhe winning bidders for L-7Z license will g
jicense to commence business in all their s}
non-negotiable and if any licensee is unable
still be liable to pay the first instaliment.

5.8 Il the licensee is found being engaged in
cancelled immediately and re-tendered thare

The information as required for this purpg
complete details truly and faithfully as to
TZlicense. The applicants shall not be en
delay in the finalization of case for the grant

7. OTHER CONDITIONS OF LICENSE

71
to submit their inputs regarding the M
Comimissioner will fix MRP for. each produg
L-7SP1 licensees and the price of the prof
Pradesh, Punjab and Rajasthan. The Excis
being heard to each L-7Z and L-7511 licer,
be followed at the time of introduction of
licensce is free to give concession, rebate o

7.2 L-7V licensees are eligible for retail sale of

\ | ‘
fa time lof 90 days
i ys from the date of issie
ops. This scheduled date e
o start operations (
\
| |
major mblpract
after, |

[ i
ense shall participut!c in e-

tender process by payin
00,000/~ (Rupees Ten Lakt ’

1only).

. |
¢ following documen‘l
N
cations for gra‘ut (ﬂf license as prescribed unde
2009 i |
|

s along with the application:-

|
i
|
r

I
mber (PAN) along lvith copies of the Income Tax
2 assessment ye"ars 2018-19, 2019-20 & 2020-21.

|

enable processing §he applications for grant of L-
itled to any reliicf for compensation on account of
of L-7Z chenser |
| [
\ | ‘
‘ \

After the completion of the tendering process, the L-7Z licensees will be given two weeks' time

P to the Extise [ Commissioner.
t after tuking indo actount the inputs from L-7Z and
fuct in the neighbouring States i.c Haryana, Uuarl
¢ Commissioner will also provide an opportunity of
see as prescribed in Rule 54. Similar process will

new brands dJ‘ring the course of the year. Thel

: discounlt on the MRP.
|

ndian liquor aml For‘cign liquor to individuals and to

all license holders of Hotels, Clubs, Restaurants, Permit Holders ete in form of L-15, L-16, L-17,

L-19, 1-20, 1.-21, L-28, L-29, L-38, P-10, P
Excise Commissioner.
7.3 The L-7V Licensee shall procure Indian a
ESCIMS.,

Fvery license shall be granted subject to th
provisions of the Delhi Excise Act, 2009, the
grant of L-74 and L-7V License and orderd
time.

7.3

The retail vends can be opened in uny of

10E and other Iicenses/permits\
| |

|

d Fomign liquor from L-1 Licensec only through

! |

¢ conditions that the Licensee shall comply with the

Rules framed there under, terms and conditions for
issuad by the txcise Commissioner rom time to

the markets, malls, commercial roads/arcas, local

shopping complexes (L.SCs) ele. as long

3}
[

new vend in Delhi is folowed which includgs restrictions on opening vends within a specified

distance of schools, religious institutions etel
|

Page
P AN
é()e’%é:- ) \ ,
. /
M ‘\9 O"\ ) X \R/”
ei‘c:o" : Lg,)},//‘-\
e\ /

t the standard rules and regulations ol opening

«
-

q0f7

of L-77
' of commencement will be
partially or fully) Dy then, they will

1cus,; its entire zone license will be

| |
‘\ ,l .
se in the apphcahoh form shall be furnished with |

The Excise |

as permitted by the

|
|
|




|
I

vend shall provide & walk-in - experience, and designed accordingly. To fllustrate)

o opvery g 5 . G - [

) Cuslo”'c"{ will not be allowed lo.(,rowd uulsld‘c l;1 vend or in lh(; pavement and buy through lﬁc{
counter tach customer 1o be given access inside the vend and the entire selection and sule
process L be completed within the vend premise. The vends shall have closed glass doors |

76 Vends wil need to be air conditioned and well lit, ' ‘

. H ONT \ 1 1 | |
7.7 Cach shop will have CCTV cameras insk lled inside and outside the shop and the recording
shall be maintained minimum for a periud gf one month, i \ |

7.8 Adequate security arrangements shall be made by the licensee ‘in and around each vend. "

‘ \
|
7.9 Licensee shall be responsible for maintenance of law and ordc‘r around their vend. In case th‘u’
. . . . . . |
vend causes nuisance in the neighbourhogd and any complaintlis received by the Govummen‘l,?
|

the license of that particular vend may be gancelled. However, the license fees for the zone will

remain the same. |

7.0 The licensees will have to ensure compliance of all the terms and conditions of the license |

incuding the following: ‘ [
‘ \

|

Timely payment of fees ‘ [

Ensuring walk-in retail experienc | | |
No major cornplaints from the nearby community against the shop. |
Neighborhood should not experience any disturbance pue to the vend. \
e.  Maintenance of law and order and good conduct in their vicinity ‘

e pTH

t.  Ensuring no spurious liguor is sol } P
g. Ensuring no brand pushing to corjsumers ‘ . | i
h. Ensuring consumers have choice|of brands in theif vend (|
i. Mandatory purchase of supply from L1 ligense ’holders in Delhi etc. and no direct ’

purchase from manufacturers w } ‘x
i. Ensuring no underage person is| sold alcohol and an 1D check is conducted when| |
necessary ‘ | ‘ ‘
k. Licensee will ensure no dry snacks or cogked food outlet gets opened right outside| |

the shop which encourage peoplel|to drink ?nd loiter around the shop itself. ‘

‘
The compliance of license paramelers and maintenance of law and order in the vicinily‘

of his vends shall be an important parameter to| decide whether his zonal license!

would be renewed at the end of year. | “ ‘,‘
|
|

7.11  Stiingent penal action will be taken agains} the licensee if "any of the license conditions is not
_complied with, including but not limited to immediate cancell“ation of the license of the particular
vend with no reduction of license fees for the entire zone. |

of L-7V Vend is\lotallly computerized having facility

through quturlldtic d\ecoding of bar codes through |

1 L
7.13  Ihe zonal licensee shall maintain uppropriine records s specilﬁed by the Excise Department ‘
for retail vends in Form 2, Form 3 and Form| 25. b

7.12  The licensee will ensure that the operation
ol bar-code scanners. Billing shall only be
the scanners.

7.14 The Licensee shall give to the Deputy Commissioner (Excise) a qecluratior\ in writing by the g
day of every month certifying that he has Jeclared all outstanding excise revenues and other

dues recoverable from  him. The De |uty Commissioner | (Excise) or any Assistant

Gommissioner/Excise officer may refuse lo_‘ issue any passes of permits to the licensee in the
absence of such declaration or any sufficient reasons, to be recorded in writing, il he hus

reasons to belleve that the Licensee has not, on demand puid any dues recoverable or dues

|
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Q%A o

o

7.7

7.18

7.1%

8.1

8.2

9.1

9.2

<

v |

payable on account of undue pecur
furnishing of wrong intormation or/and

ry benefits obtained by the
ucmtﬁcmu_:m the material | ormation turnished to (he
19 for the License, The L-7Z 8 L-7V licensee
on account of such rrefusal.

License holders du to

Department at the time of initially app
be entitied to any compensation or re

shall not

|
The conal licensee shall submil monthl

: staternent as prescribed
and Foreign liquor separately by the ! oy e

—th
/™ day of every 6:,c<<.=6 month,

:_mi of license fee und compliance

of Indian

‘he retai q sha i , |
The retail licenses shall be renewable s bject to timely payr
ofall the rules and regulations, |

. |

No vmq.mc: 6 whorn License has been granted shall be %::_%a to claim renewal thereof and ro
clairn shall lie for damages or otherwise| in consequence of 4ny retusal to renew a License on
the expiry of the period for which the sarme remains in force. | |

.

For implementation of the Excise Supply Chain Information| Management Syslem (ESCIMS)
the standard operating procedures for arcoding shall be made available to all L-7Z & _...\¢
licensees. The licensee shall be required to procure, install and make necessary provisions fdr
1 and non-IT infrastructure at the licehsed premises for successful implementation of the
Excise Supply Chain Information Manag¢ment System. | J ,
The licensce must install CCTV Camerag at appropriate places with the rninimum oo<o_‘mmmwo‘
50 melers in and around the store and archival period of ininimurn 30 days. !

The L-7V licensee may be allowed to issue P-10/P-10E permits,
: L ,

The retail licenses shall be rencewable subject to z?o_< E{:o,_: of license fee and nc_:n:u:?

of all the rules and regulations. 7 | |

. |

f r ,
The Licensed premises shall have adeqlate storage fac __Lv_ proper Electrical Fittings an f
shall be duly insured against Fire and Natbral Hazards. [

Ihe license premises shall not lie in a nol I-permissible area. In case, the

LICENSED PREMISES

ense premises lies

in a non-permissible area, the samc may be o,o:w.acTn with the prior approval of :__,,.,
|
Government. k i | | f

PAYMENTS W, ,,

| |
The Licensee shall make all the payments to the departrnent in connec 4: with the operation
of his License through online mode (e- _m__m.:v or by bank draft drawn in favour of Deputy |
Cormmissioner (Excise), Government of NCT of Dclhi. | , ~

It @ licensee defaults in paying the monthly advance license ?,m_ cither partially or tully, then |
he shall be liable to pay, on the sum due, a simple interest at the rate of 12% per annum ::54
the dale next following the day on whichisuch payment becane due. Further, if the .a:c_:c:
continues beyond the 15th day of t nonth, then an additional, penalty at the rate of 0.1% pey
day on the sum due il the date ot actual phyment shall be levied.

Ihe Licensee shall not be enttled tor any interest or any other relief or compensation o
account of any delay in the payment of any arnount due to him by the Government,
IPROHIBITION

In pursuance of the Directive Principles of {he State Policy relating to prohibition as nc_.:.u”:ca ,
.: M:FF. 47 of the Constitution of India, thel Government nay issuc orders and directions trom
in le
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1.

12.

12.1

12.2

12.3

. o lime and such orders and dprections

be Hinding on the Lic
| be payable on that decount | ! e e

pensation

jcensec st

ter-alia abide by the tollowing prohibitory measures nar

i fhe __m::mco shall display a nolicq board prominently in front of the
declaring that “Drinking of Liquorjs injurious to Heualth”

jsed premiscs

The Licensee s sither sell i
shall c_:t_%vw “ﬂw: n:%wﬂﬂ_‘ mwnc_n ﬁﬁ”_c ﬁMchﬁwwﬂw‘_%,_,_\m MME cc_hos\ - EOmn:cna. e
contaglous diseuse. 4 nly one) years or suffering from
fhe Licensee shall not advertise| any liquor product or any products having similar
nomenclature of a liquor brand in the electronic media, unless such advertisemnent
,cc::v.:_..m to the Programme Code| and Advertisement 'Code as laid down in the Cable
relevision Network (Regulation) Act, 1995 (7 of 1995) and the rules made there under.
However, in-Shop branding shall b permitted only as tw: {he Delhi Excise Rules, 2010.
iv: No person shall print or publish in any newspaper, bolok, booklet, leaflet or any other
publication or otherwise display or distribute any mfé:,mm:_ca or other material
soliciting the use of or offering any liquor or intoxicating drug or any other product having
| |
|

FURNISHING OF IN FORMATION

The Licensee shall be bound to furnish any information in connection with L7217V License
truly and faithfully within  the lime prescribed by the Wo:_::mmmcac_. or the Got:?
Comrnissioner or Assistant Commissiongr of Excise _3mcoc,,5ﬁ Any refusal to furnish the
information, furnishing of false inforrationjor :o:.eo:_v_._m:nc of the orders will be regarded as
preach of the Terms and Conditions of th License. Breach c;._‘ﬁ.aw and conditions may also
f Transport Permits or mcmtm:mwo:\nm:.co__m,ao: of License. W

PEND OR CANCEL LIGENSE AND ﬂcﬂxﬂ.m, TURE OF wmocxz.,\ ,,

nomenclature similar to @ liquor brand.

result in non-issue o

POWER TO SUS

The Authority granting L-7Z/L-7V license may st spend or ,S:Jc_ the license as per provisions

of the Delhi Excise Act, 2009 and rules ma o there under. ,

| |
A,Q Security Amount In ¢ase ol

The Licensing Authority may order torfeiture of part or whol¢
preach ot any of the Terms and Condition of L-7Z/L-7V License.

, |
elby @ sonal licensee, the security deposit shall be
and the said licensec will also be prohibited trom,
[ a period of two yeurs. |

In cuse of a surrender of @ retail licens
forfeited and the zone Wi pe re-tendered
participating in any other bidding process F

qc Act, 2009 and Delhi Excise Rules, 2010 and all
e deemed to form an integral and inseparable part
set oul in the Terms & Conditions tor

e Tenns & Conditions of the Delhi EXx
ordersidirections issued there under shall
‘ferms and Conditions as if they s:_.f expressly

ol the
grant of L-7ZIL-7V license. Applicants are & Iso hiereby advised to access, read and understand |
the same before applying. . ,/
/ . ,\é
- ON-
ARAVA GOPI KRISHNA

(IAS)
COMMISSIONER (EXCISE}
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Detail of Zone Retail Licensces

9

Zone

g

Address

| o )
SN . —— .
} O | Name of the Licensee Holders License
L. e —— —M’%C:;,/”‘ = 157, Basement, Kalkaji,
N/s Bhagwati Transformer Corp o New Delhi-| 10019
2, — - K7 -2 “[2-221, Naraina vihar
N/s Khao Gali Restaurants Pyt Lid. L-7Z Delhi-110028.
3. B 7 — 3 | E22 | Narainu vihar
M/s Khao Gali Restaurants Pvt. Litd. L-72 M:J.L‘l‘)zxt_.
4. L-77. 4 17/276 ,0ld Post
M/s Magunta Agro Farms Pvt. Ltd office.road. NC“O_I'C'
o Andhra Pradesh-524001
5. | T L7Z 5 j 417/1, Khasra no. 375,
! _ s ooy N Vill.-Gadaipur, opp.
M#s Multicity Hospitalities LL Gurudwara. Govind Sadan.
New Delhi- 110030
6. L-7Z 6 FFirst [Toor . 8 community
M/s JSN Inlratech LLP center .new [riends colony
, _ R _ _ , delhi e
7. L-77 7 First (Toor . § community
M/s JSN Infratech LLP center ,new [riends colony
. . delhi
8. ) L-7Z 8 E-78. Jeevan Niketan
M/s Adlarv Enterprises Paschim Vihar. New
o Delhi-110087 L
9 : L-7Z 9 13, Shiv Vihar, Kamla
M/s Millennium Infracngineers Pvt Ltd Nchru Nagar ke pass.
I o Bhankrota. Jaipur-302024.
10 1.-77 10 I'lat N¢. A-2/36. Shivaji
M/s Sakriya Technologies Pvt Ltd Co-op GHS Ltd. Rohini
) B ) Sector-14 Delhi-110085.
11 L-7Z 11 Plot No. 2, Near Rara wala
A/s ra Garments Pvt Ltd. . .
B N /s Nova Garments Pv , Ludhiana, Punjab-141001
12 L-7Z 12 Road No. 42, House No.
. 55, Ground Floor, West
5 Pa vay S s Pvt. Ltd to ’.
M/s Path2way HR Solutions Pvt. Lt Punjabi bagh Delhi-
) - 110026. o
13 L-7Z 13 G-2/119 A, Gulmohar
M/s Raisen Marketing Pvt. Ltd. : Colony. Trilanga . Bhopal -
» B o 462039.
14 | L-7Z 14 Shop No.
. . 23.24.25.28.29.30 DD
s Orig liances Pvt. Lid B
M/s Origin Appliances Pvi. 1 Mall, Bawuna Scector-03,
o o Delhi-11003Y. o
15 L-7Z 15 Plot No. 2. Near Rara wala
) A/s Nova Garments Pvt Lid. . .
B 7,\__5 gva Garmenl< Pyl Lt » Ludhiana, Punjab-141001
16 _ L-77 16 Shop No.
- . 23,24.25.28.29.30 DD
s Orio ances | ) , (g
M/s Origin Appliances Pvt. Lid Mall, Bawana Seclor-05.
| e Delhi-110039.
17 L-7Z 17 606-607, 6th [loor,

M/s Sainik Industries Private Limited (0“““‘:"“:“” place, 1 10191
Le-meridian ,New Delhi-
looor

18 L-7% 18 D. No. 8-2-603/23/3 & 15.

M/s Sri Avantika Contractors (1) 3rd Noor, ISR Summit.

Limited J Roud No. 10, Banjara

Ml T derabad-5000340,
“(:\A‘-__}"‘J
% ©




M/s Universal Distributors

“Shop No. 2. IMD

Kohinoor Mall. GK-2.

Pl() No. 181, 2nd H(ml
Naraina vihar.
Delhi-110028.

Sy No. 66 & 07 Mlyapul .
[Hyderabad, Telangand-

Ilouse Noﬂi(ﬁ—
Bdl\l\cu\vala )L]hl ll() 041

17/276 old Post ollice
road, Nellore. Andhra
Pradesh-52400 oor

' Sy No. 66 & . 67 Miyapur

Hyderabad. Telangana-
“Road No. 42, House No.
55, Ground Floor, West
Punjabi bagh Delhi-

D, No. 8-2-603/23/3 & ¢ 15.

3rd oor, ISR Summit.
Road No. 10, Banjari
Hills, Hydera abad-500034.
“L- 137 Bascment, I\d“\d]l
New | Delhi- 110019
bhop o No. 27 A, Ground
IFloor, D Mall , Rohini
Sector-10, Delh Delhi- 119_):%5.

Shop No. 2, 2. IMD

Kohinoor Mall GK-2.

"D-240. 1/F /I Delence
colony, South Delhi-

RAMS I Tats
New no. 23, old no. 9, Nair
Road, T. Nagar. Chennai-

67/1, Sulalpu Main Road,

Opp Me Dowel
Puduuhul\ =-605111

l1‘774 l()
T 77 N.D.-48
M/s Glow Tradex India Private Limite o 20
ited
1 e Bl()bl\—
1
e L-7Z
M/s Trident Chemphar Limited 2
o 500050
M/s Ace Finance Co. L-7Z 22
M/s Magunta Agro Ifarms Private L-7Z 23
Limited
) 1L.-7Z 24
/s Trident Chemphar Limited
_ R ] o 30()03
1-7Z 25
M/s Path2way HR Solutions Pvt. Ltd '
B - 110026.
' L-7Z 26
M/s Sri Avantika Co_mraclors Q)
1.imited
e L7z | 27
M/s Bhagwati T ransformer Corp
- [ I M.
o — . - A L-7Z 28
M/s Chanmeet Leasing & Finance Pvt
1.ud
= - ] - 39
M/s Universal Distributors .L-7L 2
| N.D.- D.-48
| L-7Z 30
M/s popular Sp'n'ils LLP 0o
//——’/,”/»—————*
— T L-7Z 31 IFlat No. 3
M/s Organomix IZcosystems Private
l"m“cL/ ) 600017.
e L-7Z 32
M/s Pixie Enterpriscs Private Limited L_




